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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 57 OF 2026

IN THE MATTER OF:

Sachin Sharma .... Applicant
VERSUS

State of Uttar Pradesh & Ors. ... Respondents

REPLY AFFIDAVIT ON BEHALF OF THE
COMMISSION FOR AIR QUALITY MANAGEMENT IN
NATIONAL CAPITAL REGION & ADJOINING AREAS,
RESPONDENT NO. 6

I, Ram Kumar Agrawal aged about 56 Years, s/o Late Shri
Prabhat Kishore Agrawal, working as Director in Commission for
Air Quality Management in National Capital Region and

Adjoining Areas do hereby solemnly affirm and declare as under:

1. ThatIam Director in the Commission and am well conversant
with the facts and circumstances of the present case, hence

competent to swear this affidavit.

2. That the present application has been filed alleging illegal

sand mining being carried out by Respondent no. 9 at Gata
ARP No. 290, 301, 304, 310, 311, 312 admeasuring 1.81 hectares,
*} o\ s\, situated in Village Pachaira, Tehsil Loni, District Ghaziabad,

W

) X\ PHR
O /\".k‘?’/} {2 1% / Director
1/7,"‘“"? Ty ol 89 di Bmadl et oy e geas sty
S C) Commiss:on for # .r Quality Manzgement in NCR & A~ 3 Areas
R - _
—— TN WXBR / Government of India
7l PR, SR @R weE (R @@ Risen) a7,
17th Floor, Jawahar Vyapar 8hawan (3TC Building; -~ Marg,

¢ fieell- 110601 / Naw Delhi-116C



Uttar Pradesh and by Respondent no. 8 at Gata no. 1, area-
1.81Ha in Village- Nauraspur Tehsil Loni, District
Ghaziabad(Leased area 1.81 ha) within the active channel of
River Yamuna, resulting in grave environmental degradation,
riverbed destruction, and serious public health hazards. The
applicant has alleged that Respondent no. 8 and 9 were
granted Environmental Clearance for undertaking river bed
sand mining, subject to strict environmental safeguards but
they are blatantly and systematically violating all the
mandatory EC conditions and excavated deep pits ranging
from 15 to 25 feet which diverted the natural flow of the river
and deployed heavy machinery such as JCBs and Poclains,
which are prohibited under the environmental and river
conservation regulations. The applicant has also alleged that
the private respondents have constructed a ramp directly
within the active channel of River Yamuna and they have

carried out the mining outside the lease area.

That the applicant has further alleged that despite Graded
Response Action Plan (hereinafter referred to as “GRAP”)
Stage-III was in force under which all mining activities are
strictly prohibited, Respondent No. 8 and 9 continued illegal
mining operations in complete disregard of statutory

directions.

It is humbly submittedtat the Answering Respondent has
issued a revised schedule for GRAP on 21.11.2025, wherein

(7th Floor, Jawahar Vyapar Bhawan (STC Bt
5§ [ReeN—110001 /New Del. ...

95



96

at S. No. 3 of Stage-II], it has been clearly mandated to close
down all mining and associated activities in the entire
National Capital Region (hereinafter referred to as “NCR”).

The relevant clause of GRAP Stage 111 is, inter alia, as under:

Stage III — ‘Severe Air Quality

(DELHI AQI ranging between 401-450)

Actions Agencies responsible /

Implementing Agencies

3. Close down all mining |- Chairpersons — CPCB,
and associated activities | DPCC, SPCBs (NCR).
in the entire NCR. - District Magistrates / Deputy

Commissioners of respective
districts in NCR.

- Commissioner of Police —
Delhi and IG / DIG / SP of
NCR towns.

The copy of the GRAP schedule dated 21.11.2025 is annexed
at ANNEXURE-L

It is humbly submitted that the Applicant has not specifically
set out or highlighted duration during which Respondent No.
8 and Respondent No. 9 continued mining activities in non-
compliance of the Direction(s) / Order(s) of the GRAP.

However, for kind convenience of this Hon’ble Tribunal, the
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period during which GRAP Stage-III or Stage-IV were in

force stipulating ban on mining activities, are as under:

INVOCATION REVOCATION

GRAP STAGE III

11.11.2025 26.11.2025

13.52.2025 02.01.2026

16.01.2026 22.01.2026
GRAP STAGE 1V

13.12.2025 24.12.2025

17.01.2026 20.01.2026

That during the said periods, mining activities were required
to remain suspended in accordance with the prescribed

restrictions of GRAP schedule.

6. It is humbly submitted that the applicant has not approached
the Answering Respondent with any specific complaint
against Respondent No. 8 and Respondent No. 9 alleging
about illegal mining activities during the period when GRAP
Stage-III was in force. It is further submitted that, in any
event, Respondent No.8 and Respondent No.9 were obligated
to strictly comply with the Direction(s) / Order(s) of the
GRAP and the concerned regulatory and enforcement
agencies were responsible for ensuring effective

implementation and enforcement of the GRAP measures at

the field level. )\L , M
qT GUR Agrawal
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It is humbly submitted that in another matter titled OA No.
589 of 2025 Varun Gulati Vs. CPCB and ors., wherein this
Hon’ble Tribunal constituted a joint committee vide its order
dated 20.11.2025, for undertaking site visit of Respondent
No.8 i.e., M/s Nirmal Sand Infra Private Limited. The
Answering Respondent was also a member of the joint

commitice and the report was filed on 19.12.2025.

It is humbly submitted that as per the joint committee report
dated 19.12.2025 Respondent No. 8 i.e., M/s Nirmal Sand
Infra Private Limited was found carrying mining activities
when GRAP Stage-III was invoked and thus violated Stage
IIT of GRAP. The copy of the joint committee report dated
19.12.2025 is annexed at ANNEXURE-II.

In view of the above, the Hon’ble Tribunal may pass such

order(s) as is deems fit and necessary.
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VERIFICATON w ReeNi~110001 / New Dglnl-110001
Verified at New Delhi on this 27" day of February, 2026 that
the contents of the above affidavit are true and correct to my

knowledge and as per official records maintained in the routine
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course of business. No part of the above affidavit is false and

nothing material has been concealed there from.
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7 ANNEXURE -

COMMISSION FOR AIR QUALITY MANAGEMENT
IN NATIONAL CAPITAL REGION AND ADJOINING AREAS

GRADED RESPONSE ACTION PLAN (GRAP)
FOR THE NATIONAL CAPITAL REGION (NCR)

(Revision: 21.11.2025)

1. The GRAP for the entire NCR has been classified under 4 different stages
of adverse air quality in Delhi viz. Stage —| ‘Poor’ (AQI 201 — 300), Stage - Il ‘Very
Poor (AQI 301-400), Stage - lll ‘Severe’ (AQI 401-450) and Stage — IV ‘Severe +’
(AQI >450) respectively.

2 Based on the dynamic model and weather/ meteorological forecast by
IMD / 1ITM on a day-to-day basis, actions under Stages |, II, Il and IV of the GRAP
shall be invoked in advance of the AQI of Delhi reaching to the projected levels
of that stage, also provided that the higher projected AQI levels are likely to
sustain for longer period.

3. Even if the AQI forecasts do not indicate the AQI of Delhi to be breaching
a particular threshold and under extreme meteorological conditions or due to
any episodic event the AQI breaches the threshold, that particular stage of the
GRAP shall be invoked with immediate effect in respect of actions / measures
that can be invoked immediately.

4. Restrictive actions undertaken as per previous stages shall be continued,
in addition to the air pollution stage under which the restrictive actions are
envisaged to be taken. For example, restrictive actions under the Stage IlI
category, whenever invoked, shall be in addition to those under Stage | and II
respectively and so on and so forth.

5. The Sub-Committee on GRAP constituted by the Commission shall meet
frequently to plan for advance action and issue necessary orders for invoking
various provisions of the GRAP, based on the prevalent air quality and the AQI
forecast to be provided by IMD from time to time. The Sub-Committee shall also
review the actions taken by various agencies responsible towards effective
implementation of the GRAP.

6. The Chief Secretaries of NCR States and GNCTD shall frequently review
the actions and implementation of the GRAP especially when the air quality falls
or is likely to fall in the ‘Severe’ or ‘Severe + category (Stage Il and beyond).

1. The Commission may decide upon any exceptions and additional
measures to the schedule of the GRAP, under different air pollution categories
i.e., Stages | to IV, as per the prevalent AQI and weather forecast.

WP
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Actions

Agencies responsible / Implementing

Agencies

1

Ensure proper implementation of Directions/
Rules/ dust
measures in Construction and Demolition

guidelines on mitigation
(C&D) activities and sound environmental
management of C&D waste.

Ensure strict compliance of Direction Nos.
11-18 dated 11.06.2021 and do not permit
C&D activities in respect of such projects
with plot size equal to or more than 500 sqm
which are not registered on the ‘web portal’
of the respective state / GNCTD and / or
which do not fulfil the other requirements as
per the above noted statutory directions, for
remote monitoring of dust mitigation

measures.

Chairpersons — CPCB, DPCC, SPCBs (NCR).

Commissioners / Chief Engineers of Urban
Local Bodies in Delhi-NCR towns

Construction agencies and plot owners (both
public & private).

Ensure regular liftng of Municipal Solid
Waste (MSW), Construction & Demolition
(C&D) waste, and Hazardous wastes from
dedicated dump sites and ensure that no
waste is dumped illegally in open land areas.

Commissioners / Chief Engineers of Urban
Local Bodies in Delhi-NCR towns

All land-owning agencies

Construction agencies (both public &

private).

Carry out periodic mechanized sweeping
and water sprinkling on roads and ensure
scientific disposal of the dust collected in
designated sites/landfills.

Commissioners / Chief Engineers of Urban
Local Bodies in Delhi-NCR towns
Chief Executives of all road owning and

maintaining agencies.

3
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Ensure that C&D materials & waste are
properly stored/ contained, duly covered in
the premises. Ensure transportation of C&D
materials and C&D waste only through

covered vehicles.

Strictly enforce the statutory directions and
yardsticks for use of anti-smog guns at C&D
sites, in proportion to the total built-up area

of the project under construction.

Intensify use of anti-smog guns, water
sprinkling and dust suppression measures in
road construction / widening / repair projects

and maintenance activities.

Commissioners / Chief Engineers of Urban
Local Bodies in Delhi-NCR towns
All construction agencies and plot owners

(both public & private).

Commissioners / Chief Engineers of Urban
Local Bodies in Delhi-NCR towns
All construction agencies and plot owners

(both public & private).

All road owning / maintenance agencies in
NCR.

Stringently enforce prohibition on open
burning of bio-mass and municipal solid
waste. Impose maximum EC upon violations
in accordance with Hon’ble NGT’s orders
dated 04.12.2014 and 28.04.2015 in OA
21/2014.

Strict vigil to ensure that there are no burning

incidents in the landfill sites / dumpsites.

Chairpersons — CPCB, DPCC, SPCBs (NCR).
Commissioners / Chief Engineers of Urban
Local Bodies in Delhi-NCR towns

All land-owning agencies.

10.

Deploy traffic police for smooth traffic flow at
all identified corridors with heavy traffic and

congestion prone intersections.

Commissioner or Head of Traffic Police h
Delhi and NCR towns.

11.

12.

Strict vigilance and enforcement of PUC
norms for vehicles.

No tolerance for visible emissions —

Stop visibly polluting vehicles by impounding

and / or levying maximum penalty.

Commissioner or Head of Transport
Department of Delhi and NCR States
Commissioner or Head of Traffic Police of
Delhi and NCR towns.

13.

Strictly enforce the Hon’ble Supreme Court
order on diversion of non- destined truck
traffic for Delhi, through Eastern and
Western Peripheral Expressways.

Head of Traffic Police of NCT of Delhi and
NCR towns.

DMs /Dy Commissioners of NCT of Delhi /
NCR towns

Municipal Commissioner of Corporations of
NCT of Delhi and NCR towns.

™
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14. Strictly enforce NGT / Hon'ble SC’s order on

overaged diesel / petrol vehicles and as per

extant statutes.

- Commissioner or Head of Transport

Department of Delhi and NCR States
Commissioner or Head of Traffic Police of
Delhi and NCR towns.

15. Ensure strict penal/ legal action against

non-compliant and illegal industrial units,

16. Stringently enforce all pollution control

regulations in Industries, brick kilns and
hot mix plants etc. - strict compliance of the

prescribed standards of emissions.

. Fnsure that only approved fuels are used by

the industries in NCR including in brick kilns
and hot mix plants and enforce closure in

case of violations, if any.

Chairpersons — CPCB, DPCC, SPCBs (NCR).
District Magistrates / Deputy Commissioners

of NCT of Delhi / NCR Towns

Commissioners of Urbar ! ¢.;al Bodies in Delhi
and NCR towns.

18. Stringently enforce emission

norms in
thermal power plants and strict actions be

taken against non-compliance.

Plant in- charge of Power Plants located
within 300 km radius of Delhi.
Chairpersons — CPCB, DPCC, SPCBs (NCR).

19. Strictly enforce Hon'ble Courts / Tribunal

orders regarding ban on firecrackers.

Commissioner of Police of Delhi & IG / DIG
| SP of NCR towns or Officer In charge of
Licensing.

DMs/ DCs of respective districts in NCR.
Chief controller of Explosives, Petroleum and

Explosive Safety Organizations (PESO).

20. Ensure regular lifting and proper disposal of

Chairpersons — CPCB, DPCC, SPCBs (NCR).
Commissioners/ Chief Engineers of Urban
Local Bodies in Delhi-NCR towns

All land-owning agencies.

industrial waste from industrial and
non-development areas. District Magistrate / Deputy Commissioners in
NCR.
21.DISCOMs to minimise power supply Head of Power distribution companies in NCR.

interruptions in NCR.

22. Ensure that diesel generator sets are not

used as regular source of power supply.

Chairpersons — CPCB, DPCC, SPCBs (NCR).
DMs/ DCs of respective districts of NCR.

[
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23. Strictly enforce the extant ban on coal /

24,

firewood as fuel in Tandoors in Hotels,
Restaurants and open eateries.

Ensure hotels, restaurants and open
eateries use only electricity / gas-based /

clean fuel - based appliances.

Commissioners / Chief Engineers of Urban
Local Bodies in Delhi-NCR towns.
Chairpersons — CPCB, DPCC, SPCBs (NCR).

25.

Information dissemination including
through social media and bulk SMS etc.
Mobile Apps to be used to inform people
about the pollution levels, contact details of
control room, enable them to report
polluting activites / sources to the
concerned authorities and inform them
about actions that would be taken by

Government.

ACS/ Pr. Secretary/ Secretary, Dept. of
Environment, GNCTD and NCR States.
Chairpersons — CPCB, DPCC, SPCBs (NCR).

26.

Ensure quick actions for redressal of
complaints on 311 APP, Green Delhi App,
SAMEER App and other such social media

platforms to curb polluting activities.

Head of Urban Local Bodies in NCR towns.

Chairpersons — CPCB, DPCC, SPCBs (NCR).
Construction agencies, land owning agencies,
and all other

Development agencies

concerned implementing agencies.

27,

Encourage offices to start unified commute

for employees to reduce traffic on road.

State Governments in NCR and GNCTD.

28.

Ensure uninterrupted power supply to

discourage use of alternate power

Generating sets/ equipment (DG sets etc.).

Additional
Secretary (Power),
Governments / GNCTD
Head of Power Distribution Companies of
Delhi and NCR Districts.

Chief Secretary /
NCR

Principal
State

29.

Synchronize traffic movements and deploy
adequate personnel at intersections / traffic
congestion points for smooth flow of traffic.

Commissioner or Officer in charge - Traffic
Police of Delhi and NCR towns.

30.

Alert in newspapers / TV / radio to advise
people about air pollution levels and Do’s
and Don’ts for minimizing polluting activities.

Chairpersons — CPCB, DPCC, SPCBs (NCR).

31.

Augment public transport services through
CNG/ electric buses and metro services by

NCR State Governments.

~

JrP

——
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inducting additional fleet and increasing the | - Principal ~ Secretary,  Department of
frequency of service. Introduce differential Transport. of NCT of Delhi and NCR State
rates to encourage off — peak travel. Govts.

- Delhi Transport Corporation (DTC).

- State Transport Corporation in NCR towns.

- Delhi Integrated Multi — Model Transit
System Ltd. (DIMTS).

- Delhi Metro Rail Corporation (DMRC).

e Keep engines of your vehicles properly tuned.

e Maintain proper tyre pressure in vehicles.

e Keep PUC certificates of your vehicles up to date.

o Do not idle your vehicle, also turn off the engine at red lights.
e Prefer hybrid vehicles or EVs to control vehicular pollution.

e Do not litter / dispose wastes, garbage in open spaces.

e Report air polluting activities through 311 App, Green Delhi App, SAMEER App etc.

CITIZEN CHARTER

¢ Plant more trees.
e Celebrate festivals in an eco-friendly manner — avoid firecrackers.

« Do not drive/ply end of life/ 10/15 years old Diesel/Petrol vehicles.
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Stage Il - ‘Very Poor’ Air Quality
(DELHI AQI ranging between 301-400)

Actions

Agencies responsible / Implementing

Agencies

. Carry out mechanical/ vacuum sweeping and

water sprinkling of the identified roads on a
daily basis. Enhance the number of shifts /
hours of deployment of such machines to

further intensify mechanised sweeping.

Ensure daily water sprinkling along with dust
suppressants, preferably before peak traffic
hours, on roads and right of ways especially
at hotspots, heavy traffic corridors and ensure
proper disposal of the collected dust in
designated sites/ landfills.

Commissioners / Chief Engineers of Urban
Local Bodies in Delhi-NCR towns

Chief Executives of all road owning and
maintaining agencies.

Commissioner of Traffic Police of Delhi & NCR
towns to identify roads with heavy traffic and
provide information to respective Municipal
Commissioners / Head of Municipal Bodies.

Intensify inspections for strict enforcement of
dust control measures at C&D sites.

Chairpersons — CPCB, DPCC, SPCBs (NCR),
Commissioners / Chief Engineers of Urban
Local Bodies in Delhi and NCR towns.

Ensure focussed and targeted action for
abatement of air pollution in all identified
hotspots in NCR. Intensify remedial measures
for the predominant sector(s) contributing to
adverse air quality in each of such hotspots.

State Govts. in NCR and GNCTD.
Chairpersons — CPCB, DPCC, SPCBs (NCR).
Commissioners / Chief Engineers of Urban
Local Bodies in Delhi and NCR towns.

.
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5. Strictly implement the following Schedule for
regulated operations of DG sets across all

sectors

in the NCR

including

Industrial,

Commercial, Residential etc. in accordance
with Direction No. 76 dated 29.09.2023.

Capacity Range of

System to be

Regulations

DG sets adopted for for use

control of
emissions

Power generating sets None No restrictions

of all capacities

running on  LPG/

Natural Gas/ Bio-

gas/Propane/Butane

Power generating sets None No

up to 800 kW (1000 restrictions.

kVA) capacity to

standards as per

MoEFCC notification

No. GSR 804 (E)

dated 03.11.2022

DG sets to older specifications / standards

800 KW (1000 KVA)

and above

Any emission
control
system/mechanism,
however subject to
compliance of the
prescribed emission
standards in
Direction no. 76

No restrictions

41 KW (51 kVA)
to less than

800 kW (1000 kVA)

Dual fuel mode
OR
Retro-fitted ECDs
through certified
agencies

No restrictions

19 kW (23 kVA)
to less than
41 kW (51 kVA)

Dual fuel mode

No restrictions

Note: DG
Sets not
working in a
dual fuel
mode, only

owing to non-
availability of

gas
infrastructure
and  supply,
shall be

permitted only
for prescribed

emergency
services. *

Portable DG sets | Presently no | Not to be
below 19kW (23 kVA) | specific means of | generally
emission control are | permitted.

available in this | Permitted only

category / capacity | for the
range of DG sets. prescribed
emergency
services. *

Chairpersons — CPCB, DPCC,

SPCBs (NCR).

Commissioners / Chief Engineers of
Urban Local Bodies in Delhi and
NCR towns.

District Magistrates / Deputy
Commissioners of NCR States and

GNCTD.
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* Emergency services:

(i) Only for operating elevators / Escalators / travelators

(i) Medical Services (Hospital / Nursing Home/ Health

care facilities).

(iii) Railway Services / Railway Stations.

(iv) Metro Rail Corporation & MRTS Services.
(v) Airports and Inter-State Bus Terminals.
(vi) Sewage Treatment Plants.

(vii) Water pumping Stations.

(viii) Projects related to national security, defence & of

national importance.

(ix) Telecommunications and IT/ data services.

6. Enhance vehicle parking fees to discourage

private transport.

Chief Secretary and Principal Secretary,
Urban Local Bodies of NCR States and
GNCTD.

Commissioners of Urban Local Bodies in Delhi
and NCR towns.

7. Resident  Welfare  Associations to
necessarily provide electric heaters to staff
engaged in security, sanitation, horticulture | _
and other miscellaneous services to avoid
open Bio-Mass/ MSW burning during

winters.

Resident Welfare Associations.

8. Do not permit inter-state buses from NCR
states, other than EVs / CNG / BS-VI
Diesel, to enter Delhi (excluding buses /
Tempo Travellers operated with All India

Tourist Permit).

Commissioners or head of Transport
Department in GNCTD/ NCR States
Commissioner of Police / Head of Traffic
Police of Delhi and NCR towns.

() GNCTD and NCR State Governments to
stagger timings for public offices and
municipal bodies in the National Capital
Territory of Delhi and the districts of
Gurugram, Faridabad, Ghaziabad and
Gautam Buddh Nagar.

NCR State Governments and Central

Government

R
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(i) State Governments may take a decision
to stagger timings for public offices and

municipal bodies in other areas of NCR.

10. Central Government may take a decision on

staggering

Government offices in Delhi — NCR.

of timings of Central = Cenlral Govermment

CITIZ"N CHARTER

People to use public transport and minimize use of personal vehicles.

Use technology, take less congested route even if slightly longer.

Regularly replace air filters at recommended intervals in your automobiles.

Avoid dust generating construction activities during months of October to January.

Avoid open burning of solid waste and bio-mass.

5
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Stage lll - ‘Severe’ Air Quality

(DELHI AQl ranging between 401-450)

Agencies responsible / Implementing

Actions )
Agencies

1. Construction & Demolition activities:

(i) Enforce strict restrictions on the following

categories of dust generating/ air pollution causing

C&D activities in the entire NCR:

e Earthwork for excavation and filling including
boring & drilling works.

¢ Piling works.

s All demolition works.

e Laying of sewer line, water line, drainage and
electric cabling etc. by open trench system.

e Brick / masonry works.

e Operation of RMC batching plant.

e Major welding and gas-cutting operations.
- NCR State Governments and GNCTD

- Chairpersons — CPCB, DPCC, SPCBs (NCR).
- Commissioners / Chief Engineers of Urban
Local Bodies in Delhi and NCR towns.

Minor welding activities for MEP works
(Mechanical, Electrical and Plumbing) to be,
however, permitted.

e Painting, polishing and varnishing works etc.

e Cement, Plaster / other coatings, except for
minor indoor repairs/maintenance.

s Cutting / grinding and fixing of tiles, stones and
other flooring materials, except for minor
indoor repairs/maintenance.

e Road construction activities and major repairs.

» Transfer, loading / unloading of dust
generating materials like cement, fly-ash,
bricks, sand, murram, pebbles, crushed stone
etc. anywhere within / outside the project sites.

» Movement of vehicles carrying construction
materials on unpaved roads.

s Any transportation of demalition waste.

P
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(i) All construction related activities, other than
those listed under 1(i) above, which are
relatively less polluting / less dust generating shall
be permitted to be continued in the NCR, subject
to strict compliance of the C&D Waste
Management Rules, dust prevention/ control
norms including compliance with the directions of

the Commission issued from time to time.

(i) Al C&D related activities, including those

under 1(i) above, shall be continued to be

permitted only for the following categories of

projects, however subject to strict compliance of

the C&D Waste Management Rules, dust

prevention/ control norms including compliance

with the directions of the Commission issued from

time to time:

(a) Projects for Railway services and stations

(b) Projects for Metro Rail Services and stations

(c) Airports and Inter State Bus Terminals

(d) National security/ defence related activities/
projects of national importance;

(e) Hospitals/ health care facilities

(f) Linear public projects such as highways,
roads, flyovers, over bridges, power
transmission/ distribution, pipelines, tele-
communication services etc.

(g) Sanitation projects like sewage ftreatment
plants and water supply projects etc.

(h) Ancillary activities, specific to and

supplementing the above project categories.

2. Close down operations of stone crushers in
the entire NCR.

Chairpersons — CPCB, DPCC, SPCBs (NCR)
Commissioner of Police - Delhi and DG of
Police of NCR States

District Magistrates / Deputy Commissioners

of respective districts in Delhi and NCR States.

111
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3. Close down all mining and associated

activities in the entire NCR.

Chairpersons — CPCB, DPCC, SPCBs (NCR).
District Magistrates / Deputy Commissioners
of respective districts in NCR.

Commissioner of Police - Delhi and IG / DIG /
SP of NCR towns.

4. NCR State Govts. / GNCTD to impose strict
restrictions on plying of BS Ill petrol and BS
IV diesel LMVs (4 wheelers) in Delhi and in
the districts of Gurugram, Faridabad,
Ghaziabad and Gautam Budh Nagar.

Note: Persons with Disabilities shall be permitted | -
to ply BS — Il Petrol / BS — [V Diesel LMVs,
provided that these are specifically adopted for

them and are run only for their personal use.

State Governments in NCR and GNCTD.
Commissioner or Head of Transport
Department

Commissioner of Police / Head of Traffic
Police of Delhi and NCR towns.

5. GNCTD to impose strict restrictions on| -
plying of Delhi - registered Diesel operated | -
Medium Goods Vehicles (MGVs) to BS-IV
standards or below, in Delhi, except those | -
vehicles carrying essential commodities /

providing essential services.

State Governments in NCR and GNCTD.
Commissioner or Head of Transport
Department

Commissioner of Police / Head of Traffic
Police of Delhi and NCR towns.

6. GNCTD to not permit BS-IV and below
diesel operated LCVs (goods carriers),
registered outside Delhi, to enter Delhi,
except those carrying essential
commodities / providing essential services.

State Governments

Transport Commissioners, GNCTD/ NCR
States

Commissioners / Head of Urban Local
Bodies in Delhi-NCR towns.
Commissioner of Police / Head of Traffic
Police of Delhi and NCR towns.

(i) State Govts. in the NCR and the GNCTD
to mandatorily conduct classes in schools
for children up to class V in a “Hybrid”
mode i.e., bath in physical and online
mode (wherever online mode is feasible)
in the territorial jurisdiction of the NCT of
Delhi and in the districts of Gurugram,

State Governments of NCR & GNCTD.

-

isd

—
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(i)

Faridabad, Ghaziabad and Gautam

Buddh Nagar.

The NCR State Governments may also
consider conducting classes for students
up to Class V in a “Hybrid” mode as above

in other areas in NCR.

Note: The option to exercise the online mode

of education, wherever available, shall vest

with the students and their guardians.

8. NCR State Governments / GNCTD to take a

decision on allowing public, municipal and
private offices to work on 50% strength and

the rest to work from home.

- State Governments of NCR & GNCTD.

Central Government may take appropriate
decision on permitting work from home for

employees in central government offices.

- Central Government (DoPT).

CITIZEN CHARTER

e Walk or use cycles for small distances.

« Choose a cleaner commute. Share a ride to work or use public transport.
e People, whose positions allow working from home, may work from home.
Do not use coal and wood for heating purpose.

 Individual house owners may also provide electric heaters to security / other
staff employed by them to avoid open burning of bic-mass / wood / MSW.

¢ Combine errands and reduce trips.

®
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Stage IV — ‘Severe +’ Air Quality

(DELHI AQI > 450)

Actions

Agencies responsible / Inplementing Agencies

1

Stop entry of truck traffic into Delhi (except for
trucks carrying essential commodities/
providing essential services.

All LNG/ CNG / Electric/ BS-VI Diesel trucks)
shall however be permitted to enter Delhi.

- State Governments

- Transport Commissioners, GNCTD/ NCR
States

- Commissioners / Head of Urban Local Bodies
in Delhi-NCR towns.

- Commissioner of Police / Head of Traffic
Police of Delhi and NCR towns.

. Enforce strict ban on plying of Delhi -

registered diesel operated BS-IV and below
Heavy Goods Vehicles (HGVs) in Delhi,
except those carrying essential

commodities / providing essential services.

- State Governments of NCR & GNCTD

- Transport Commissioners, GNCTD/ NCR
States.

- Commissioner of Police / Head of Traffic
Police of Delhi and NCR towns.

- Chairpersons — CPCB, DPCC, SPCBs

(i)

3. Ban C&D activities, as in the GRAP Stage- IlI, o . .
) . . - Commissioners / Chief Engineers of Urban
also for linear public projects such as L )
. Local Bodies in Delhi - NCR towns.
highways, roads, flyovers, overbridges, ) . )
L o - Nodal officers of road owning agencies (dust
power  transmission, pipelines, tele-
o control and management cells).
communication etc.
4.

State Govts. in the NCR and the GNCTD to
mandatorily conduct classes in schools for
children even for higher classes i.e. from
class VI to IX and Xl in a “Hybrid” mode i.e.,
both in physical and online mode (wherever
online mode is feasible) in the territorial
jurisdiction of the NCT of Delhi and in the
districts  of  Gurugram, Faridabad,
Ghaziabad and Gautam Buddh Nagar.

- State Governments of NCR & GNCTD.

3
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(i)

The NCR State Governments may also
consider conducting classes for students as
above in a “Hybrid” mode in other areas in
NCR.

Note: The option to exercise the online mode

of education, wherever available, shall vest

with the students and their guardians.

State Governments may consider additional
emergency measures like closure of colleges/
educational institutions and closure of
non-emergency commercial activities,
permitting running of vehicles on odd-even

basis of registration numbers etc.

State Governments of NCR & GNCTD.

CITIZEN

« Children, elderly and those with respiratory, cardiovascular, cerebrovascular or other
chronic diseases to avoid outdoor activities and stay indeors, as much as possible. If

required to move outdoors, they are advised to wear mask.

[%‘ CHARTER

e kddek ok
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23 ANNEXURE - I

Govcrnn:-:; of India

gatgwor, a9 vqd staaryg affads saeEa §¥
Ministry of Environment, Forest & Climate Change = 5=
areined axfta sratad, =TS
Regional Office, L.ucknow
HErG A, ARG TS, AT YA, JAS, TETH 226024

Kendriya Bhawan, 11" Floor, Scctor H. Aliganj, Lucknow-226024, Phone No : 0522-2326696
Finail : rocz.lko-mefi@ nic.in, goimoeetrolkod gmail.com

File No. XXI/ENV/NGT/CC/208/2025/314 Dated:19.12.2025
BY-EMAIL

To,
The Registrar General,
Principal Bench,
Hon'tle National Green Tribunal,
Copernicus Marg,
New Delhi-110001
Email: judicial-ngt@gov.in rg.not@nic.in

Subject: Submission of Joint Committee Report in compliance of the order
of Hon’ble NGT, Principal Bench, New Delhi in O.A. 589 of 2025,
Varun Gulati vs CPCB & Ors- reg:
Sir,
In compliance of the direction dated 20.11.2025 passed by this Hon'ble
National Green Tribunal in O.A. 589 of 2025, Varun Gulati vs CPCB & Ors

I am directed to enclose hereby the Joint Committee Report with a request
to put up before Hon'ble Tribunal for kind perusal and consideration

Encl: As above
Yours Sincerely

’/‘//1
/,,7"/'/
/

(Dr. A.K.Gupta)
Scientist ‘E’

Copy to:

1. Sh. Ankur Tiwari, Scientist E, CPCB, Project Agra. Email:
ankur.cpchb@nic.in, poagra.cpcb@nic.in

2. Sh. Atulesh, Scientist D, CAQM, New Delhi. Email: atulesh.18@gov.in,
ashutoshrai.1594@gov.in
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IN THE MATTER OF
Original Application No. 589/2025

Titled as

Varun Gulati Vs Central Pollution Control & Ors.
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JOINT COMMITTEE REPORT
IN THE MATTER OF
Original Application No. 589/ 2025
Titled as

Varun Gulati Vs Central Pollution Control & Ors.

1. Background:

Hon’ble NGT, Principal Bench, New Delhi was pleased to pass the order dated
20.11.2025 in the matter Original Application No. 589/2025 titled as Varun Gulati Vs
CPCB & Ors and directed to visit the site within two weeks from today and will ascertain
the correctness of the allegation made by the applicant and will find out the extent of illegal
mining which has been done by the Respondent No. 9 will submit a report before the

Tribunal within four weeks.

Relevant para of the Hon’ble NGT order is as below: -

“....3. Having regard to the seriousness qftbe issue involved in the matter, we also appoint the
Joint Committee comprising of representative of the Member Secretary, CPCB, RO, MoEF&CC,
Lucknow and the representative of the Chairman, CAQM. The RO, MoEF&CC, Lucknow will act
as the coordinating agency. The Joint Committee will visit the site within two weeks from today
and will ascertain the correctness of the allegation made by the applicant and will find out the
extent of illegal mining which has been done by the Respondent No. 9 will submit a report before
the Tribunal within four weeks.

4, Liston 23.12.2025....."7

(A copy of the order of Hon’ble NGT is annexed as Annexure No. 1)

In compliance with said order, the following officials were nominated from the concerned

Departments:

a. Dr A.K. Gupta, Scientist ‘E’, MoEF&CC, RO, Lucknow.
b. Shri Ankur Tiwari, Scientist ‘E’, CPCB, Project Office, Agra.

Joint Committee report on O.A. No. 589/2025 Page 1 of 12



120

27

C. Shri Atulesh, Scientist ‘D’ CAQM, New Delhi.

2. Inspection of Joint Committee:

Joint inspection of the site was carried out on 11.12.2025 by the Joint Committee. During

the visit, the following officials were also present along with committee members:
i. Shri Vipul Kumar, Regional Officer, UPPCB, Ghaziabad
ii. Shri Saurabh Chaturvedi, Mines officer, Ghaziabad
iii. Shri Vipul Kumar Singh, Scientist ‘C’, CPCB, Project Office, Agra

In addition to the above, various officers were also present from lease i.e., M/s Nirmal
Sand and Infra Private Limited, Shri Sumit Bansal, Supervisor; Shri Puspendra Karhana,

Supervisor etc.
3.0  Observation of the Joint Committee during the site inspection:

Inspection ofminjng activity at Gata No. 1, Village Nauraspur, Tehsil Loni, District
Ghaziabad by M/s Nirmal Sand and Infra Private Limited (hereinafter referred as
Respondent No. 9).

3.1 Factual Submission:

Observation based on Joint inspection and available records with the Mining Department,

Ghaziabad, is as follows:

a. The respondent no.9 has been granted prior Environmental Clearance (EC) from
the State Environment Impact Assessment Authority (SEIAA), Uttar Pradesh vide
letter dated 23.04.2025, which as per Sl. No. 1.2, para 1 is valid for six months
only. (Copy of EC dated 23.04.2025 is annexed as Annexure no. 2)

b. The Uttar Pradesh Pollution Control Board (UPPCB) has granted Consent to
Operate (CTO) vide letter no. 238653/UPPCB/ Ghaziabad
(UPPCBRO)/CTO/both/ Ghaziabad /2025 dated 01.05.2025 to the Respondent
no.9 (Copy of CTO dated 01.05.2025 is annexed as Annexure no. 3).

Joint Committee report on O.A. No. 589/2025 Page 2 0of 12
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c. The Mining Permit was issued by the District Magistrate, Ghaziabad on 05.05.2025
for the period of 06 (Six) Months from 05.05.2025 to 04.02.2026, excluding
Monsoon Period from 1% July to 30" September. (Copy of Mining Permit is

annexed as Annexure no. 4).

d. The details of transportation taking place at the Permit site: (4s per Mining department

portal)
SN Period of operation No. of e-MM-11 Quantity Transported
issued (m?)
i 05.05.2025- 30.06.2025 742 10,166
(Pre-monsoon period)
ii. 01.10.2025-10.11.2025 01 14
(Post monsoon period)
iil. 11.11.2025-20.11.2025 Ly 2,200
(GRAP-11I period)
iv. 21.11,.2025-25.11.2025 1 14
(GRAP- III period)
v. 26.11.2025-11.12.2025 147 1,955
(GRAP-III revoked)
Total 1,068 14,349

e. The details of the inspections carried out by the Mining Department on the site of

Respondent no. 9.

S. Date of Inspected Observations Action Taken
No. | Inspection By
i. | 31.5.2025 | Mines e All the boundary pillars were | ® Permit Holder was
Officer, found in their designated strictly instructed that
Ghaziabad place. No in-stream mining shall
e Plantation, Dustbin and take place and mining
Water sprinkling at Mine site

Joint Committee report on O.A. No. 589/2025
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and SDM,
Tehsil Loni

in compliance with EC were
observed at the site.

CCTV  and Weigh-bridge
were found to be operational.
No  mining activity  was
observed at the time of
inspection,

Selling price of the mineral

was displa}red at the site.

should take place in the

designated area.

® That no Transportation

without valid e-MM-11
or with  overload
vehicle shall take place
from the mining site.
(Copy of Joint inspection
report is annexed as

Annexure no.5)

No evidence of illegal mining

was observed at the site.

ii. | 09.6.2025 | Mines
Officer,
Ghaziabad

Surprise inspection on 9" June
2025 night was conducted and
following observations were

made: -

® Boundary pillar C and D were
found missing.
° II]egal mining to the tune of

200 cum was observed,

® Show-cause notice

dated 16.06.2025 was
issued by the
Deponent.  (Copy of
Letter dated
16.06.2025 & reply of
respondent no.9 dated
24.06.2025 are

annexed as Annexure
no.6 (colly)

Penalty amounting to
Rs.  5,78,000/- for
illegal mining as per
Rule 3 and 58 of
UPMMCR-2021  and
Section 21 of MMDR
Act, 1957 and Rs.
25,000/~ for missing

pillar as per rule 36 (1)

Joint Committee report on O.A. No. 589/2025
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and 60 of UPMMCR-
2021 was imposed.
(Copy of notice dated
28.06.2025 is annexed

as Annexure no. 7)

e An amount of
3,01,500/- has been
recovered and
3,01,500/- is pending
for recovery. (Copy of
challan amounting
3,01,500/- is annexed

as annexure no. 8)

e A letter dated
18.07.2025 was sent to
RO, UPPCB to recover
environmental
compensation for the
default. (Copy of letter
dated 18.07.2025 s
annexed as annexure
no. 9)

(Copy of inspection report

is annexed as Annexure

no.10)

iii. | 09.7.2025 | Joint Team
of officials
from

Directorate

of Geology

No mining activity ~ was
observed and no machines
were found deployed in the
mining lease area as the

mining activities were

(Copy of the inspection
report dated 09.07.2025 is
annexed as Annexure

no. 11)

Joint Committee report on 0.A. No. 589/2025
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& Mining,
Lucknow period.

and Mines

suspended due to monsoon

Officer,
Ghaziabad
iv. | 27.10.202 | Mines e No mining  activity was | ® Representative of the
5 Officer, started after monsoon season leaseholder was
Ghaziabad due to sudden rise in water

level in October Month and
no Transportation took place

as per departmental portal.

directed to start mining
activity as per rules
only. Copy of the
inspection report dated
27.10.2025 is annexed

as Annexure no. 12)

f. The details of the inspection carried out by the Mining Department in reference of

complaints made for il]egal mining in the village of Nauraspur.

11.10.2025

Mines Officer, Ghaziabad and local
Lekhpal

* A surprise inspection of the
Yamuna riverbed area was
conducted based on input of illegal

mining.

* FIR No. 0488 dated 24.10.2025
was registered in connection to an
illegal mining carried out by local
villagers observed at adjoining

Naursapur vil]age.

(Copy of inspection report & FIR
are annexed as Annexure no. 13

(colly)

ii.

01.11.2025

Mines Officer, Ghaziabad and local
Police

* 02 Tractors with Trolle y were
found transporting Ordinary sand in

village Nauraspur by Local Police

Joint Committee report on O,A. No. 589/2025
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s The above vehicles were seized
and complaint dated 10.12.2025
was filed by Mines Officer with the
Chiel Judicial Magistrate,
Ghaziabad as per provisions under

rule 76 of UPMMCR, 2021

(Copy of  complaint dated
10.12.2025 is  annexed  as

Annexure no.14)

. The respondentno. 9 has made a representation dated 17.10.2025 to the Divisional
Forest Officer, Ghaziabad, to guide him in the development of the green belt and
raise the funds for it. (Copy of representation dated 17.10.2025 is annexed as
Annexure no. 15)

. The respondent no. 9 & other lease holders have made a representation dated
24.11.2025 to Hon’ble Chief Minister, UP, Director, Geology & Mining, UP,
Principal Secretary, Environment Dept., U.P. Government, among others,
regarding practical difficulties faced by Project Proponent in complying with EC
terms and conditions while operating. (Copy of representation dated 24.11.2025
is annexed as Annexure no. 16)

It is pertinent to submit that the FIRs (Annexure A/4 of OA) mentioned in the OA
by the applicant does not pertain to the respondent no.9. A FIR No. 0488 dated
24.10.2025, lodged by local Lekhpal, is for khasra no. 98 & 99, which differ from
the site of respondent no.9.

It is pertinent to submit that the photos placed by the applicant in his OA are
partially differ from the lease area of the Respondent no. 9.

. A representation dated 16.12.2025 has been received by the Regional Office,
MOEF&CC, i.e., the Nodal Agency in this case. The copy of the representation has
also been sent to Hon’ble NGT, New Delhi, and other Joint Committee members.
A copy of the same is attached here with the report as Annexure no. 17.
Photographs taken by the Joint Committee during inspection are attached as

Annexure 18.

3.2. The point-wise response against the applicant’s allegation, based on the site visit and

evidence collected, is as follows:

Joint Committee report on 0.A. No. 589/2025 Page 7 of 12
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a. The respondent no. 9is violating the conditions of EC.

It was observed that the lessee has constructed the ramp in the active channel of
Yamuna River for approaching the mineral being extracted from the mid of the
stream. For constructing this ramp, the lessee has excavated the farm fields for
approx. 2 m deep at the bank of the river near their site office. It was also
established from KML file and evidences at site that on the date of inspection,
extraction of mineral was being undertaken outside the lease area. And this area

falls in the middle of the riverbed of the Yamuna River. Google Earth image
reflected that the Respondent no. 9 is executing mining activity approx... 110
meters toward the main stream of the River Yamuna. A copy of the Geotagged

photo and photo taken during site inspection is annexed as Annexure no. 19

The Joint Committee observed that out of six, only two boundary pillars were found
intact, except that four were submerged in the river/washed away and were not visible.
The Joint Committee observed that the complete lease area can be mined out, no
encroachment etc. has been observed.,

Respondent No. 9 has established a weighing bridge along with the office, around 100-
200 meters from the lease boundary.

In the project site office, one acoustic-type DG of 10 KVA has been found with proper
stack height; however, CTO permits only a 7.5 KVA DG set for this lease.

Respondent No. 9 has installed a PTZ camera near the weighbridge, which has been
found working during inspection.

Respondent No. 9 has commissioned one bore well near the office/ weighbridge area,
which is found working. The bore well has been found in a local farmer's field,
Respondent No. 9 has deployed two tractor-mounted water sprinkling systems at the
site office.

Respondent No. 9 has a First-Aid facility in the site office.

PP has not planted any tree, etc., near the office area (weighbridge area) of the project
or lease area,

Respondent No. 9 has not yet made an all-weather road from the site office to the main
road.

Respondent No. 9 has not yetinstalled a solar-mediated Iighting system in the site office.

Respondent No. 9 has not conducted an Environmental audit so far.

Joint Committee report on O.A. No. 589/2025 Page 8 of 12
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e Respondent No. 9 has not submitted any six-monthly compliance report to the
concerned organisation.

® Significant evidence has also been found in the lease area that the Respondent No. 9 has
conducted mining at night.

e Respondent No. 9 has not properly constructed a septic tank for collection of sewage

from toilet room. .

b. The respondent no. 9 is carrying out the mining in the middle of the
river with heavy machines and excavating up to 15-20 feet deep in the
middle of the river flow.

e Asmentionedin response to point (a) above, the lessee has violated the conditions
of the Environmental Clearance (EC) & Sustainable Sand Mining Guidelines,
2016. However, the mining depth could not be ascertained as the extraction was
being carried out in the active channel/mid of the stream and approx... 110

meters away from the lease bmmdary.

c. No plantation was done by the respondent no. 9.

e The lessee submitted that for the plantation of 1800 plants as per the condition
of Environmental Clearance, they have submitted funds to the Forest
Department, but could not produce the receipt for the same. Besides, respondent

no. 9 has not planted a single tree in the lease area, near the site office area, etc.

d. No water sprinkling was done by respondent no. 9.

e On the day of the site visit, water sprinkling was observed.

e. The respondent no. 9 does not install a Continuous Ambient Air Quality

Monitoring Station.

Joint Committee report on O.A. No. 589/2025 Page 9 of 12
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[ ] Ma}f not be I'equil'ed as the mining activities are to be carried out in the permit

period of 06 months On]y.

f. Violation of GRAP-III order issued by CAQM.

e Asper the GRAP schedule issued by the Commission on 13.12.2024, which has
further been revised on 21.11.2025, point no. 3 Stage-III provides to “close down
all mining and associated activities in the entire NCR.” The Commission had
invoked actions under Stage IIl of GRAP on 11.11.2025, which was revoked on
26.11.2025, and the complainant had informed CAQM about the ongoing
mining activities on 15.11.2025. Thus, violation of Stage IIl of GRAP is
established. This has also been established by e-MM11 provided by the Mining
department.

g. The respondent no. 9 over-extracted beyond the permissible limits.

® Information submitted by the Mining department depicted that the mining has

been done within the limit prescribed in EC and CTO.

SN Period of operation No. of EMM-11 Quantity
issued Transported (m?)
i. 05.05.2025- 30.06.2025 742 10166

(Pre-monsoon period)

ii. 01.10.2025-10.11.2025 0l 14

(Post monsoon period)

i, 11.11.2025-20.11.2025 177 2200
(GRAP-IIT period)
iv. 21.11.2025-25.11.2025 I 14
(GRAP- II period)
v, 26.11.2025-11.12.2025 147 1955
(GRAP-IIT revoked)
Total 1,068 14,349
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36

h. The respondent no. 9 has not obtained CTO & CTE.
e The lessee has obtained CTO by UPPCB vide letter no.
238653/UPPCB/Ghaziabad (UIPPCBRO)/CTO/both/Ghaziabad/2025 dated

01.05.2025 to the Respondent no.9, which is also valid for six months.

4.0 Recommendation:

® As the above lease has been granted very close to the state boundary of Uttar
Pradesh (Ghaziabad) and the NCT of Delhi. Therefore, it is required to control
illegal mining and related activity by both the state government and its
respective concerned departments.

e The Mining Department, Ghaziabad, Govt. of UP, may take necessary action
on the mining done outside the lease area.

e In view of the above, the Regional Office, UPPCB, Ghaziabad, and the Mining
Department, Ghaziabad, may take necessary action against the mining done
during the GRAP-II period.

® The Mining Department, Ghaziabad, may be requested to discourage granting
sand mining leases with less than two years.

e The SEIAA-UP/SEAC-UP may be requested to impose conditions (Continuous
Ambient Air Quality Monitoring Station, solar power, self-environmental
audit, EMC cell, GHG inventory, etc.), which are practically not feasible to
comply with within the very short period of six months.

¢ Local administration through the Mining Department and the Regional Office,
UPPCB, shall ensure the compliance of all commitments made by PP during

the appraisal of the project on-site.

Joint Committee report on O.A. No. 589/2025 Page 11 of 12
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e DM through the Mining Department shall ensure that no mining is carried out

in the main stream of the River Yamuna.

1. Shri Atulesh,

Scientist ‘D’

CAQM, New Delhi

2. Shri Ankur Tiwari,
Scientist ‘E’,

CPCB, Project Office, Agra
3. Dr. A.K. Gupta,

Scientist, E. /?'"”
Ministry of Environment, Forest and Climate / ol

Change, Regional Office, Lucknow.
Dated: 19.03.2025
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[tem No. 06 Court No. 1

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 589/2025
(L.A. Nos. 733/2025 & 734/2025)
Varun Gulati Applicant
Versus

CPCB & Ors. Respondent(s)
Date of hearing: 20.11.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Ms. Mansi Chahal, Mr. S.A. Zaidi & Mr. Kapil, Advs.

ORDER

1. In this Original Application (OA), the allegation of the Applicant is
that Respondent No. 9 is doing the sand mining by adopting illegal means
at Gata No.l, village Nauraspur, Tehsil Loni, District Ghaziabad. The
Applicant alleges that the mining is being done by the Respondent No. 9 in
violation of the Environmental Clearance (EC) conditions, Sustainable Sand
Mining Guidelines, 2016 and GRAP - III restriction. The allegation of the
applicant is that the Respondent No. 9 has constructed a ramp into active
Yamuna channel and undertaken instream mining and excavated 15-20 feet
deep pits diverting the natural flow of the river. Learned counsel for the
Applicant has referred to the EC condition No. 5 (page 37) and has submitted
the EC does not permit the Respondent No. 9 to employ the heavy machinery
such as excavator, scooper etc. for mining purpose. Referring to the
photograph filed as Annexure A-2, he has submitted that violating the above
condition, Respondent No. 9 has deployed the heavy machinery for the

mining purpose. She has further submitted that whenever the villagers of
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the area object to the illegal action they are harassed and kept in captivity.
She has also submitted since the GRAP-III order was violated, therefore, the
representation dated 16.11.2025 has been submitted to the Chairman,
CAQM but till now the action has not been taken. The OA raises substantial

issue relating to compliance of environmental norms.

2 Issue notice to the Respondents on the OA as well as on IA No.
734/2025-an application for interim relief. The Applicant is directed to serve
the Respondents and file affidavit of service atleast one week before the next

date cf hearing.

3. Having regard to the seriousness of the issue involved in the matter,
we also appoint the joint Committee comprising of representative of the
Member Secretary, CPCB, RO, MoEF&CC, Lucknow and the representative
of the Chairman, CAQM. The RO, MoEF&CC, Lucknow will act as the
coordinating agency. The joint Committee will visit the site within two weeks
from today and will ascertain the correctness of the allegation made by the
applicant and will find out the extent of illegal mining which has been done
by the Respondent No. 9 will submit a report before the Tribunal within four

weeks.
4, List on 23.12.2025

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM

November 20, 2025

Original Application No. 589/2025
(LA. Nos. 733/2025 & 734 /2025)
A



Dated 23/04/2025

To,

Subject:

Sir/Madam,

File &709486
Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment Authority(SEIAA),
UTTAR PRADESH)
HeK

Shri Jasbir Singh
M/s nirmal sand and infra private limited
S/o Joginder Singh, X-204/1, Gali No. 11, Behind Samudai Bhawan, Brahampuri, North East, Delhi -

110053, NORTH EAST, DELHI, 110053
infosandnirmal 123 @gmail.com

Grant of prior Environmental Clearance (EC) to the proposed Mining Project under the provisions of
EIA Notification 2006-regarding Ordinary Sand Mining Project on Yamuna river at Gata No. 1, Area-
1.81 ha in Village- Nauraspur, Tehsil- Loni, District- Ghaziabad, U.P., (Leased Area 1.81 ha).

This is in reference to your application submitted to SEIAA vide proposal number
SIA/UP/MIN/513867/2024 dated 09/12/2024 for grant of prior Environmental Clearance (EC) to the
project under the provision of the EIA Notification 2006-and as amended thereof.

2. The particulars of the proposal are as below :

(i) EC Identification No. EC24C0107UP5980884N
(ii) File No. 0486

(iii) Clearance Type Mining EC Under 5 Ha
(iv) Category B2

(v) Project/Activity Included Schedule No. 1(a) Mining of minerals

Nauraspur Ordinary Sand mining project on
Riverbed of Yamuna River located at Gata No. 01,
Village- Nauraspur, Tehsil- Loni, District:
Ghaziabad, State- Uttar Pradesh Area - .81 ha

(vii) Name of Project

(ix) Location of Project (District, State) GHAZIABAD, UTTAR PRADESH
(x) Issuing Authority SEIAA
(xii) Applicability of General Conditions No

3. In view of the particulars given in the Para 1 above, the project proposal interalia including Form-1(Part A and B) were
submitted to the SEAC for appraisal under the provision of EIA notification 2006 and its subsequent amendments.
4. The above-mentioned proposal has been considered by SEAC in its meeting held on 29-1-2025 . The minutes of the

meeting and all

the Application and documents submitted [(viz. Form-1 Part A, Part B, Part C EIA, EMP)] are available
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on PARIVESH portal which can be accessed by scanning ﬁ&l Code above.

5. The brief about configuration of plant/equipment, products and by products and salient features of the project along
with environment settings, as submitted by the Project proponent in Form-1 (Part A, B and C)EIA & EMP
Reports/presented during SEAC meeting are annexed to this EC as Annexure (2).

6. The SEAC, in its meeting held on 29-1-2025 based on information & clarifications provided by the project proponent
and after detailed deliberations recommended the proposal for grant of EC under the provision of EIA Notification, 2006
and as amended thereof subject to stipulation of specific and general conditions as detailed in Annexure (1).

7. The SEIAA in its meeting held on 05-4-2024 has examined the proposal in accordance with the Environment Impact
Assessment (EIA) Notification, 2006 & further amendments thereto and after accepting the recommendations of the
SEAC hereby decided to grant EC for instant proposal of Shri Jasbir Singh under the provisions of EIA Notification, 2006
and as amended thereof subject to stipulation of specific as detailed in Annexure (1).

8. The SEIAA, U.P. reserves the right to stipulate additional conditions, if found necessary.

9. The EC to the aforementioned project is under provisions of EIA Notification, 2006, It does not tantamount to
approvals/consent/permissions etc. required to be obtained under any other Act/Rule/regulation. The Project Proponent is
under obligation to obtain approvals /clearances under any other Acts/ Regulations or Statutes, as applicable, to the
project.

10. General Instructions:-

a) The project proponent shall prominently advertise it at least in two local newspapers of the District or State, of which
one shall be in the vernacular language within seven days indicating that the project has been accorded environment
clearance and the details of SETAA website where it is displayed.

b) The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local bodies,
Panchayats and Municipal Bodies in addition to the relevant offices of the Government who in turn must display the same
for 30 days from the date of receipt.

c) Concealing factual data or submission of false/fabricated data may result in revocation of this environmental clearance
and attract action under the provisions of Environment (Protection) Act, 1986.

d) The project proponent shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically deem to be cancelled.
Also, in the event of any dispute on ownership or land use of the proposed site, this clearance shall automatically deem to
be cancelled.

e) Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30 days as
prescribed under Section 16 of the National Green Tribunal Act, 2010.

f) The SETAA reserves the right to revoke the environmental clearance, if conditions stipulated are not implemented to the
satisfaction of SETAA. SEIAA may impose additional environmental conditions or modify the existing ones, if necessary.
I'l. This issues with the approval of the Competent Authority.

Annexure 1
Specific EC Conditions for (Mining Of Minerals)

1. Environmental Attributes

S.No EC Conditions

1. The environmental clearance will be co-terminus with the validity of the lease period mentioned
in the Lol or co-terminus with the validity of current mine plan whichever is earlier, after this period
the EC will automatically become null and void.

2. The quantity mentioned in Lol or quantity mentioned in replenishment study, whichever is less,
would be maximum quantity which project proponent may extract. It will be ensured by District
Administration and Geology and Mining Department. Directorate of Geology and Mining will
ensure conduct of replenishment study from reputed institution for subsequent years in compliance
of Hon'ble NGT orders.

3. NOC from Irrigation Department/ Concerning Authority regarding river bed mining to be
obtained before start of mining activity.

1.1
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42
EC Conditions

4. No mining activity should be carried out in-stream channel as per SSMMG, 2016.

5. The mining work will be open-cast and manual/semi mechanized (subject to orders). Heavy
machine such as excavator, scooper etc.should not -be employed for mining purpose. No
drilling/blasting should be involved at any stage.

6. An Environmental Audit should be annually carried out during the operational phase and
submitted to the SEIAA.

7. Project Proponent should submit working plan for carrying out plantation at least @ 1,000 plants /
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest Department
or District plantation committee, for planting at least (as per the project) plants, either on
government land or community land, within a periphery of 5 km from the boundary of the lease area
along with provisions for maintenance for 5 years. Survival of plants should not be less than the
survival rate notified by Uttar Pradesh Forest Department otherwise it will be treated as violation of
EC condition.

8. The project proponent shall install solar lights in welr project area to minimise the consumption
of electricity.

9. During the submission of 6 monthly compliance reports, the pmjecf proponent should make sure
that the periodically taken site photographs should also be annexed along with the compliance
report.

10. Preference should be given to indigenous local species as per the consultation of the local
district Forest Officer Expert Agency in this field

11. Link Road from the quarry site to the main road shall be constructed as an all-weather road with
blacktopping and maintained by the project proponent.

12. Vehicular emissions should be kept under control and regularly monitored. Suitable measures
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation.

13. The project proponent should explore the possibilities of rainwater harvesting in the premises of
project area

14. Agreement/ Consent between project proponent and competent authority/ landowner for haulage
road from lease site to link road.

15. Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points
in lease area and haulage road during operational activity/vehicular movement.

16. As per the proposed plan, plantation with area specific plant species, number of plants to be
planted and report of green belt development to be submitted to the concerning department.
Selection of plants for green belt should be on the basis of pollution removal index. Project
proponent should ensure survival of tree saplings. Mortality should be replaced from time to time.
17. Water requirement details along with source of water and the permission/ agreement with the
concerning authority/ water supplying agencies to be submitted.

18. Submit the Hydrological study report of lease area that the quantity given in Lol will be mined
without affecting the geo-hydrology of the River.

19. Environment management in according to environmental status and impact of the project.

20. During the school opening and closing time transportation of minerals will be restricted.

21. Pakkamotorable haul road to be maintained by the project proponent.

22. A separate Environmental Management Cell with suitable qualified personnel shall be setup
under the control of a Senior Executive, who will report directly to the Head of the Organization.

23. The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

24. Provision for two toilets and hand pumps should be made at mining site.

25. Mining should be done by Bar scalping methods extraction (typically 0.3 -06morl-2ft)as
per sustainable sand mining management guidelines 2016.

26. If in future this lease area becomes part of cluster of equal to or more than 05 ha. then additional
conditions based on the EIA shall be imposed. The lease holder shall mandatorily follow cluster
conditions otherwise it will amount to violation of E.C. conditions. If the certificate related to
cluster provided by the competent authority is found false or incorrect then punitive actions as per

Paae 3 of 18
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EC Conditions

law shall be initiated against the authority issuing the cluster certificate.

27. In case it has been found that the E.C. obtained by providing incorrect information, submitting
that the distance between the two adjoining mines is greater than 500mt. and area is less than 05 ha,
but factually the distance is less than 500 mt and the mine is located in cluster of area equal or more
than 05 ha, the E.C issued will stand revoked.

28. The MoEF&CC/SETAA or any other competent authority may alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.

29. A width of not less than 50 meter or 10% width of river can be restricted for mining activities
from river bank. A condition can be imposed that mining will be done from river activities from
river bank.

30. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 11 of the National Environment
Appellate Authority Act, 1997.

1.2

1. Validity period of this EC is 6 months as the Lol has been issued for a period of 6 months and co-
terminus with the validity of current mine plan or current lease period whichever is earlier after this
period the EC will become null and void.

2. Directions/suggestions given during public hearing and commitment made by the project
proponent on these should be strictly complied with.

3. A certificate from Forest Department (not below the rank of ACF) shall be obtained, no forest
land is involved in mining or as a route for mineral transportation. If forest land is involved the
project proponent shall obtain forest clearance and permission of Central and State Government as
per the provisions of Van Sanrakshan evam Samvardhan Adhiniyam,2023 and submit before the
start of work.

4. During DSR formulation a sub-committee is formed at District level and representative of Forest
Department is a member in this sub-committee, so it is expected that they examine the issue of
distance of forest area from the mining lease as well as distance of protected area from the mining
lease. Hence, a certificate signed by an officer not below the rank of ACF shall be submitted with-in
15 days that the project does not lies with-in any Protected area, National park, sanctuary and ESZ.
5. The mining lease holders shall ensure to comply with mine reclamation plan as submitted.

6. Stream will not be diverted to form inactive channel for mining.

7. Project Proponent should submit action plan for carrying out plantation at least @ 1,000 plants /
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest Department
or district plantation committee, for planting at least 2,000 km from the boundary of the lease area
and will make provision for maintenance for 5 years.

8. Also, the coordinates of area earmarked for plantation should be clearly spelt out and polygon
should be attached and submitted within a month. Plantation of saplings shall be carried out in
earmarked area as part of tree plantation campaign “Ek Ped Ma Ke Naam” and the details of the
same shall be uploaded in the Meri LiFE Portal (htips:/merilife.nic.in) as per OM no. F.No.IA3-
22/3/2024-TA TIT (E-241594) dated 24.07.2024.

9. Survival of plants should not be less than the survival rate notified by Uttar Pradesh Forest
Department otherwise it will be treated as violation of EC condition.

10. The project proponent shall ensure that water bodies do not get polluted due to mining activity.
11. Department of Geology and Mines, Government of Uttar Pradesh and/or concerned district
administration, before releasing the security deposit to Project Proponent will ensure that Project
Proponent has fully complied with the EC conditions. Non-compliance, if any, should be reported to
UPSPCB for appropriate legal action and recovery of compensation.

12. Any application for transfer of this EC, during its validity period unless it is cancelled by a
competent authority, has to be necessarily accompanied with status of compliance of EC conditions
duly certified by IRO, MoEFCC, Gol, Lucknow.
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13. The project proponent shall install rooftop solar plant in one school in the vicinity of project
area and construct toilets especially in girls' school as part of CER activity.

14. Since large number of mining projects are ongoing as well as new mining leases are coming up
in the district, CAAQMS shall be installed in consultation with UPPCB.

15. Project Proponent shall submit the Six-monthly Compliance on the Environment Clearance
condition prescribed in the Prior Environment Clearance letter as per MoEF&CC OM F.no- TAS-
22/01/2022-1A-1IT (E-172624) Dated 14-06-2022.

16. This EC shall be subject to any order from any court/tribunal or any guidelines issued by
MOEFCC.

17. In case of violation of any EC conditions, this EC is liable to be cancelled based on
report/recommendation of DM/IRO/UPPCB.

Stand.i~d [1C Conditions for (Mining of minerals)

1. Statutory Compliance

S.No

EC Conditions .

1.1

The project proponent shall obtain clearance from the National Board for Wildlife, if applicable,

1.2

The project proponent shall obtain Consent to Establish / Operate under the provisions of Air
(Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution)
Act, 1974 from the concerned State Pollution Control Board/ Committee.

1.3

The project proponent shall prepare a Site-Specitic Conservation Plan & Wildlife Management Plan
and approved by the Chief Wildlife Warden. The recommendations of the approved Site-Specific
Conservation Plan / Wildlife Management Plan shall be implemented in consultation with the State
Forest Department. The implementation report shall be furnished along with the six-monthly
compliance report. (in case of the presence of Schedule-I species in the study area).

1.4

The Project Authorities should widely advertise about the grant of this EC letter by printing the
same in at least two local newspapers, one of which shall be in vernacular language of the
concerned area. The advertisement shall be done within 7 days of the issue of the clearance letter
mentioning that the instant project has been accorded EC and copy of the EC letter is available with
the State Pollution Control Board/Committee and web site of the Ministry of Environment, Forest
and Climate Change (www.parivesh.nic.in). A copy of the advertisement may be forwarded to the
concerned MoEFCC Regional Office for compliance and record.

1.5

State Pollution Control Board/Committee shall be responsible for display of this EC letter at its
Regional office, District Industries Centre and Collector’s office/ Tehsildar’s Office for 30 days.

1.6

A copy of EC letter will be marked to concerned Panchayat / local NGO etc. it any, from whom
suggestion / representation has been received while processing the proposal.

1.7

The Project Proponent shall follow the mitigation measures provided in MoEFCC’s Office
Memorandum No. Z-11013/57/2014-IA.11 (M), dated 29th October, 2014, titled “Impact of mining
activities on Habitations-Issues related to the mining Projects wherein Habitations and villages are
the part of mine lease areas or Habitations and villages are surrounded by the mine lease area.™
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1.8

The State Government concerned shall ensure that mining operation shall not be commenced till the
entire compensation levied, if any, for illegal mining paid by the Project Proponent through their
respective Department of Mining & Geology in strict compliance of Judgment of Hon’ble Supreme
Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause
versus Union of India & Ors.

1.9

The Project proponent complies with all the statutory requirements and judgment of Hon’ble
Supreme Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of
Common Cause versus Union of India &Ors before commencing the mining operations.

1.10

The Project Proponent shall inform the MoEF&CC for any change in ownership of the mining
lease. In case there is any change in ownership or mining lease is transferred. PP needs to apply for
transfer of EC as per provisions of the para 11 of EIA Notification, 2006 as amended from time to
time.

1.11

This Environmental Clearance (EC) is subject to orders/ judgment of Honble Supreme Court of
India, Honble High Court, Honble NGT and any other Court of Law, Common Cause Conditions as
may be applicable.

1.12

The project proponent shall obtain authorization under the Hazardous and other Waste Management
Rules, 2016 as amended from time to time.

1.13

The project proponent shall obtain forest clearance under the provisions of Forest (Conservation)
Act, 1986, in case of the diversion of forest land for non-forest purpose involved in the project.

1.14

The project proponent shall obtain the necessary permission from the Central Ground Water
Authority, in case of drawl of ground water / from the competent authority concerned in case of
drawl of surface water required for the project.

S. No

EC Conditions

2.1

The Project Proponent shall make necessary alternative arrangements for livestock feed by
developing grazing land with a view to compensate those areas which are coming within the mine
lease. The development of such grazing land shall be done in consultation with the State
Government. In this regard, Project Proponent should essentially implement the directions of the
Hon’ble Supreme Court with regard to acquisition of grazing land. The sparse trees on such grazing
ground, which provide mid-day shelter from the scorching sun, should be scrupulously guarded/
protected against felling and plantation of such trees should be promoted.

2.2

The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area of
mining lease, around water body, along the roadsides, in community areas etc. by planting the
native species in consultation with the State Forest Department/ Agriculture Department/ Rural
development department/ Tribal Welfare Department/ Gram Panchayat such that only those species
be selected which are of use to the local people. The CPCB guidelines in this respect shall also be
adhered. The density of the trees should be around 2500 saplings per Hectare. Adequate budgetary
provision shall be made for protection and care of trees.

3. Air Quality Monitoring And Preservation
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Design the ventilation system for adequate air changes as per ACGIH document for all tunnels,
motor houses, Oil Cellars.

3.2

The project proponent shall submit monthly summary report of continuous stack emission and
air quality monitoring and results of manual stack monitoring and manual monitoring of air
quality /fugitive emissions to Regional Office of MoEF&CC, Zonal office of CPCB and
Regional Office of SPCB along with six-monthly monitoring report.

33

Wind shelter fence and chemical spraying shall be provided on the raw material stock piles.

34

Appropriate Air Pollution Control (APC) system shall be provided for all the dust generating
points including fugitive dust from all vulnerable sources, so as to comply prescribed stack
emission and fugitive emission standards.

3.5

The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality
Monitoring Stations with | (one) in upwind and 2 (two) in downwind direction based on long
term climatological data about wind direction such that an angle of 120° is made between the
monitoring locations to monitor critical parameters, relevant for mining operations, of air
pollution viz. PM10, PM2.5, NO2, CO and SO2 etc. as per the methodology mentioned in
NAAQS Notification No. B-29016/20/90/PCI/I, dated 18.11.2009 covering the aspects of
transportation and use of heavy machinery in the impact zone. The ambient air quality shall also
be monitored at prominent places like office building, canteen etc. as per the site condition to
ascertain the exposure characteristics at specific places. The above data shall be digitally
displayed within 03 months in front of the main Gate of the mine site.

3.6

Effective safeguard measures for prevention of dust generation and subsequent suppression (like
regular water sprinkling, metalled road construction etc.) shall be carried out in areas prone to
air pollution wherein high levels of PM10 and PM2.5 are evident such as haul road, loading and
unloading point and transfer points, The Fugitive dust emissions from all sources shall be
regularly controlled by installation of required equipments/ machineries and preventive
maintenance. Use of suitable water-soluble chemical dust suppressing agents may be explored
for better effectiveness of dust control system. It shall be ensured that air pollution level
conform to the standards prescribed by the MOEFCC/ Central Pollution Control Board.

3.7

The project proponent shall install system to carryout Continuous Ambient Air Quality
monitoring for common/criterion parameters relevant to the main pollutants released (e.g.,
PM 10 and PM2.5 in reference to PM emission, and SO2 and NOx in reference to S02 and NOx
emissions) within and outside the plant area at least at four locations (one within and three
outside the plant area at an angle of 120 each).covering upwind and downwind directions.

38

The project proponent shall install 24x7 continuous emission monitoring system at process
stacks to monitor stack emission with respect to standards prescribed in Environment
(Protection) Rules 1986 as amended from time to time and connected to SPCB and CPCB
online servers and calibrate these system from time to time according to equipment supplier
specitication through labs recognised under Environment (Protection) Act, 1986 or NABL
accredited laboratories. Monitor fugitive emissions in the plant premises.

39

The project proponent shall monitor fugitive emissions in the plant premises at least once in
every quarter through labs recognised under Environment (Protection) Act, 1986. 9) The project
proponent shall install system to carryout Continuous Ambient Air Quality monitoring for
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common/criterion parameters relevant to the main pollutants released (e.g., PM10 and PM2.5 in
reference to PM emission, and SO2 and NOx in reference to S02 and NOx emissions) within
and outside the plant area at least at four locations (one within and three outside the plant area at
an angle of 120 each). covering upwind and downwind directions.

The project proponent use leak proof trucks/dumpers carrying ore and other raw materials and
cover them with tarpaulin.

4. Water Quality Monitoring And Preservation

S.No

EC Conditions

41

Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and quality
in and around the mine lease by establishing a network of existing wells as well as new piezo-meter
installations during the mining operation in consultation with Central Ground Water Authority/
State Ground Water Department. The Report on changes in Ground water level and quality shall be
submitted on six-monthly basis to the Regional Office of the Ministry, CGWA and State
Groundwater Department / State Pollution Control Board.

4.2

[ndustrial waste water (workshop and waste water from the mine) should be properly collected and
treated o as to conform to the notified standards prescribed from time to time. The standards shall
be prescribed through Consent to Operate (CTO) issued by concerned State Pollution Control Board
(SPCB). The workshop effluent shall be treated after its initial passage through Oil and grease trap.

4.3

The water balance/water auditing shall be carried out and measure for reducing the consumption of
water shall be taken up and reported to the Regional Office of the MoEF&CC and State Pollution
Control Board/Committee.

1.4

The project proponent shall install 24x7 continuous effluent monitoring system with respect to
standards prescribed in Environment (Protection) Rules 1986 as amended from time to time and
connected to SPCB and CPCB online servers and calibrate these system from time to time
according to equipment supplier specification through labs recognised under Environment
(Protection) Act, 1986 or NABL accredited laboratories.

4.5

The project proponent shall submit monthly summary report of continuous effluent monitoring and
results of manual effluent testing and manual monitoring of ground water quality to Regional Office
of MoEF&CC, Zonal office of CPCB and Regional Office of SPCB along with six-monthly
monitoring report.

4.6

Project Proponent shall plan, develop and implement rainwater harvesting measures on long term
basis to augment ground water resources in the area in consultation with Central Ground Water
Board/ State Groundwater Department. A report on amount of water recharged needs to be
submitted to Regional Office MOEFCC annually.

4.7

The Project Proponent shall undertake regular monitoring of natural water course/ water resources/
springs and perennial nallahs existing/ flowing in and around the mine lease including upstream and
downstream. Sufficient number of gullies shall be provided at appropriate places within the lease
for management of water. The parameters to be monitored shall include their water quality vis-a-vis
suitability for usage as per CPCB criteria and flow rate. It shall be ensured that no obstruction and/
or alteration be made to water bodies during mining operations without justification and prior
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approval of MoEFCC. The monitoring of water courses/ bodies existing in lease area shall be
carried out four times in a year viz. pre- monsoon (April May), monsoon (August), post-monsoon
(November) and winter (January) and the record of monitored data may be sent regularly to
Ministry of Environment, Forest and Climate Change and its Regional Office, Central Ground
Water Authority and Regional Director, Central Ground Water Board, State Pollution Control
Board and Central Pollution Control Board. Clearly showing the trend analysis on six-monthly

basis.

4.8

In case, immediate mining scheme envisages intersection of ground water table, then Environmental
Clearance shall become operational only after receiving formal clearance from CGWA. In case,
mining operation involves intersection of ground water table at a later stage, then PP shall ensure
that prior approval from CGWA and MoEFCC is in place before such mining operations. The
permission for intersection of ground water table shall essentially be his d on detailed hydro-
geological study of the area.

4.9

Quality of polluted water generated from mining operations which include Chemical Oxygen
Demand (COD) in mines run-off; acid mine drainage and metal contamination in runoff shall be
monitored along with Total Suspended Solids (TDS), Dissolved Oxygen (DO), pH and Total
Suspended Solids (TSS). The monitored data shall be uploaded on the website of the company as
well as displayed at the project site in public domain, on a display board, at suitable location near
the main gate of the Company. The circular No. J- 20012/1/2006-IA.11 (M) dated 27.05.2009 issued
by Ministry of Environment, Forest and Climate Change may also be referred in this regard.

4.10

The project proponent shall make efforts to minimise water consumption in the steel plant complex
by segregation of used water, practicing cascade use and by recycling treated water.

4.11

The project proponent shall monitor regularly ground water quality at least twice a year (pre and
post monsoon) at sufficient numbers of piezometers/sampling wells in the plant and adjacent areas
through labs recognised under Environment (Protection) Act, 1986 and NABL accredited

laboratories.

4.12

The project proponent shall provide the slime disposal facility with impervious lining and collection
wells for seepage. The water collected from the slime pond shall be treated and recycled.

413

Adhere to Zero Liquid Discharge

4.14

Sewage Treatment Plant shall be provided for treatment of domestic wastewater to meet the
prescribed standards.

4.15

Garland drains and collection pits shall be provided for each stock pile to arrest the run-off in the
event of heavy rains and to check the water pollution due to surface run off.

4.16

The project proponent shall practice rainwater harvesting to maximum possible extent.

5. Noise And Vibration Monitoring And Prevention

S.No

EC Conditions

54

The Project Proponent shall take measures for control of noise levels below 85 dBA in the work
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environment. The workers engaged in operations of HEMM, etc. should be provided with ear plugs
/muffs. All personnel including laborers working in dusty areas shall be provided with protective
respiratory devices along with adequate training, awareness and information on safety and health
aspects. The PP shall be held responsible in case it has been found that workers/ personals/ laborers
are working without personal protective equipment.

5.2

The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer
shall be monitored periodically as per applicable DGMS guidelines.

53

The illumination and sound at night at project sites disturb the villages in respect of both human and
animal population. Consequent sleeping disorders and stress may affect the health in the villages
located close to mining operations. Habitations have a right for darkness and minimal noise levels at
night. PPs must ensure that the biological clock of the villages is not disturbed:; by orienting the
floodlights/ masks away from the villagers and keeping the noise levels well within the prescribed
limits for day /night hours.

6. Noise Monitoring And Prevention

5. No

EC Conditions

6.1

The ambient noise levels should conform to the standards prescribed under E(P)A Rules, 1986 viz.
75 dB(A) during day time and 70 dB(A) during night time.

6.2

Noise level survey shall be carried as per the prescribed guidelines and report in this regard shall be
submitted to Regional Officer of the Ministry as a part of six-monthly compliance report.

7. Energy Conservation Measures

S. No EC Conditions
71 Provide LED lights in their offices and residential areas.
79 Provide solar power generation on roof tops of buildings, for solar light system for all common

areas, street lights, parking around project area and maintain the same regularly;

8. Mining Plan

S. No

EC Conditions

The Project Proponent shall adhere to approved mining plan, inter alia, including, total excavation
(quantum of mineral, waste, over burden, inter burden and top soil etc.); mining technology; lease
area; scope of working ( method of mining, overburden & dump management, O.B& dump mining,

8.1 . ; . - : .
mineral transportation mode, ultimate depth of mining, concurrent reclamation and reclamation at
mine closure; land-use of the mine lease area at various stages of mining scheme as well as at the
end-of-life; ete.).

3.2 The land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life

shall be governed as per the approved Mining Plan. The excavation vis-a-vis backfilling in the mine
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EC Conditions

lease area and corresponding afforestation to be raised in the reclaimed area shall be governed as
per approved mining plan. PP shall ensure the monitoring and management of rehabilitated areas
until the vegetation becomes self-sustaining. The compliance status shall be submitted half-yearly to
the MoEFCC and its concerned Regional Office.
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9, Land Reclamation

S. No

EC Conditions

9.1

Check dams of appropriate size, gradient and length shall be constructed around mine pit and OB
dumps to prevent storm run-off and sediment flow into adjoining water bodies. A safety margin of
50% shall be kept for designing of sump structures over and above peak rainfall (based on 50 years
data) and maximum discharge in the mine and its adjoining area which shall also heig in providing
adequate retention time period thereby allowing proper settling of sediments/ silt material. The
sedimentation pits/ sumps shall be constructed at the corners of the garland drains.

9.2

The slope of dumps shall be vegetated in scientific manner with suitable native species to maintain
the slope stability, prevent erosion and surface run off. The selection of local species regulates local
climatic parameters and help in adaptation of plant species to the microclimate. The gullies formed
on slopes should be adequately taken care of as it impacts the overall stability of dumps. The dump
mass should be consolidated with the help of dozer/ compactors thereby ensuring proper filling/
leveling of dump mass. In critical areas, use of geo textiles/ geo-membranes / clay liners / Bentonite
etc. shall be undertaken for stabilization of the dump.

9.3

The Overburden (O.B.), waste and topsoil generated during the mining operations shall be stacked
at earmarked OB dump site(s) only and it should not be kept active for a long period of time. The
physical parameters of the OB / waste dumps / topsoil dump like height, width and angle of slope
shall be governed as per the approved Mining Plan and the guidelines/circulars issued by D.G.M.S.
The topsoil shall be used for land reclamation and plantation.

9.4

Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed around the
mine working, mineral yards and Top Soil/OB/Waste dumps to prevent run off of water and tlow of
sediments directly into the water bodies (Nallah/ River/ Pond etc.). The collected water should be
utilized for watering the mine area, roads, green belt development, plantation etc. The drains/
sedimentation sumps etc. shall be de-silted regularly, particularly after monsoon season, and
maintained properly.

10. Waste Management

S. No EC Conditions
10.1 Kitchen waste shall be composted or converted to biogas for further use.(to be decided on case to
’ case basis depending on type and size of plant)
10.2 The waste oil, grease and other hazardous waste shall be disposed of as per the Hazardous & Other
’ waste (Management & Transboundary Movement) Rules, 2016.

11. Transportation
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No Transportation of the minerals shall be allowed in case of roads passing through villages/
habitations. In such cases, PP shall construct a ‘bypass’ road for the purpose of transportation of
the minerals leaving an adequate gap (say at least 200 meters) so that the adverse impact of
sound and dust along with chances of accidents could be mitigated. All costs resulting from
widening and strengthening of existing public road network shall be borne by the PP in
consultation with nodal State Govt. Department. Transportation of minerals through road
movement in case of existing village/ rural roads shall be allowed in consultation with nodal
State Govt. Department only after required strengthening such that the carrying capacity of
roads is increased to handle the traffic load. The pollution due to transportation load on the
environment will be effectively controlled and water sprinkling will also be done regularly.
Vehicular emissions shall be kept under control and regularly monitored. Project should obtain
Pollution Under Control (PUC) certificate for all the vehicles from authorized pollution testing
centers. [If applicable in case of road transport].

11.2

The Main haulage road within the mine lease should be provided with a permanent water
sprinkling arrangement for dust suppression. Other roads within the mine lease should be wetted
regularly with tanker-mounted water sprinkling system. The other areas of dust generation like
crushing zone, material transfer points, material yards etc. should invariably be provided with
dust suppression arrangements. The air pollution control equipments like bag filters, vacuum
suction hoods, dry fogging system etc. shall be installed at Crushers, belt-conveyors and other
areas prone to air pollution. The belt conveyor should be fully covered to avoid generation of
dust while transportation. PP shall take necessary measures to avoid generation of fugitive dust
emissions.

12. Green Belt And Emp

S. No EC Conditions
Green belt shall be developed in an area equal to 33% of the plant area with a native tree species in
12.1 accordance with CPCB guidelines. The greenbelt shall inter alia cover the entire periphery of the
plant
122 The project proponent shall prepare GHG emissions inventory for the plant and shall submit the
- programme for reduction of the same including carbon sequestration including plantation.

13. Public Hearing And Human Health Issues

S. No

EC Conditions

13.1

Provision shall be made for the housing of construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking
water, medical health care, creche etc. The housing may be in the form of temporary structures to be
removed after the completion of the project.

13.2

Emergency preparedness plan based on the Hazard identification and Risk Assessment (HIRA) and
Disaster Management Plan shall be implemented.

13.3

The project proponent shall carry out heat stress analysis for the workmen who work in high
temperature work zone and provide Personal Protection Equipment (PPE) as per the norms of
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Factory Act.

13.4

Occupational health surveillance of the workers shall-be done on a regular basis and records
maintained as per the Factories Act.

13.5

Project Proponent shall make provision for the housing for workers/labors or shall construct labor
camps within/outside (company owned land) with necessary basic infrastructure/ facilities like fuel
for cooking, mobile toilets, mobile STP, safe drinking water, medical health care, creche for kids
etc. The housing may be provided in the form of temporary structures which can be removed after
the completion of the project related infrastructure. The domestic waste water should be treated with
STP in order to avoid contamination of underground water.

14. Green Belt

S.No

EC Conditions

14.1

The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine lease
boundary as per the guidelines of CPCB in order to arrest pollution emanating from mining
operations within the lease. The whole Green belt shall be developed within first 5 years starting
from windward side of the active mining area. The development of greenbelt shall be governed as
per the EC granted by the Ministry irrespective of the stipulation made in approved mine plan.

15. Corporate Environment Responsibility

S. No

EC Conditions
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A separate Environmental Cell both at the project and company head quarter level, with qualified
personnel shall be set up under the control of senior Executive, who will directly to the head of the

organization.

15.2

Action plan for implementing EMP and environmental conditions along with responsibility matrix
of the company shall be prepared and shall be duly approved by competent authority. The year wise
funds earmarked for environmental protection measures shall be kept in separate account and not to
be diverted for any other purpose. Year wise progress of implementation of action plan shall be
reported to the Ministry/Regional Office along with the Six Monthly Compliance Report.

15.3

The company shall have a well laid down environmental policy duly approve by the Board of
Directors. The environmental policy should prescribe for standard operating procedures to have
proper checks and balances and to bring into focus any infringements/deviation/violation of the
environmental / forest /wildlife norms/ conditions. The company shall have defined system of
reporting infringements / deviation / violation of the environmental / forest 1 wildlife norms /
conditions and / or shareholders / stake holders. The copy of the board resolution in this regard shall
be submitted to the MoEF&CC as a part of six-monthly report.
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All the recommendations made in the Charter on Corporate Responsibility for Environment
Protection (CREP) for the Mineral Beneficiation plants shall be implemented.

The Project Proponent shall submit the time- bound action plan to the concerned regional office of
the Ministry within 6 months from the date of issuance of environmental clearance for undertaking
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the activities committed during public consultation by the project proponent and as discussed by the
EAC, in terms of the provisions of the MoEF&CC Office Memorandum No.22-65/2017-1A TIT
dated 30 September, 2020. The action plan shall be implemented within three years of
commencement of the project.

15.6

Self-environmental audit shall be conducted annually. Every three years third party environmental
audit shall be carried out.

16. Miscellaneous

S. No

EC Conditions

16.1

The project proponent shall inform the Regional Office as well as the Ministry, the date of financial
closure and final approval of the project by the concerned authorities, commencing the land
development work and start of production operation by the project.

16.2

The project proponent shall submit the environmental statement for each financial year in Form-V
to the concerned State Pollution Control Board as prescribed under the Environment (Protection)
Rules, 1986, as amended subsequently and put on the website of the company.

16.3

The project proponent shall submit six-monthly reports on the status of the compliance of the
stipulated environmental conditions on the website of the ministry of Environment, Forest and
Climate Change at environment clearance portal.

16.4

Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 16 of the National Green Tribunal
Act, 2010.

16.5

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along with their
amendments and rules made there under and also any other orders passed by the Hon'ble Supreme
Court of India/High Court and any other Court of Law relating to the subject matter.

16.6

The copies of the environmental clearance shall be submitted by the project proponents to the Heads
of local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the
Government who in turn has to display the same for 30 days from the date of receipt.

16.7

The project proponent shall make public the environmental clearance granted for their project along
with the environmental conditions and safeguards at their cost by prominently advertising it at least
in two local newspapers of the District or State, of which one shall be in the vernacular language
within seven days and in addition this shall also be displayed in the project proponents website
permanently.

163

The project authorities must strictly adhere to the stipulations made by the State Pollution Control
Board and the State Government,

16.9

The project proponent shall abide by all the commitments and recommendations made in the
EIA/EMP report, commitment made during Public Hearing and also that during their presentation to
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the Expert Appraisal Committee.

16.10

No further expansion or modifications in the plant shall be carried out without prior approval of the
Ministry of Environment, Forests and Climate Change (MoEF&CC).

16.11

The project proponent shall monitor the criteria pollutants level namely; PM10, S02, NOx (ambient
levels as well as stack emissions) or critical sectoral parameters, indicated for the projects and
display the same at a convenient location for disclosure to the public and put on the website of the

company.

16.12

44) The project proponent shall upload the status of compliance of the stipulated environment
clearance conditions, including results of monitored data on their website and update the same on

half-yearly basis.

16.13

In pursuant to Ministrys O.M No 22-34/2018-1A.11I dated 16.01.2020 to comply with the direction
made by Honble Supreme Court on 8.01.2020 in W.P. (Civil) No 114/2014 in the matter Common
Cause vs Union of India, the mining lease holder shall after ceasing mining operations, undertake
regrassing the mining area and any other area which may have been disturbed due to other mining
activities and restore the land to a condition which is fit for growth of fodder, flora, fauna etc.

16.14

The Ministry or any other competent authority may alter/modify the above conditions or stipulate
any further condition in the interest of environment protection.

16.15

The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area
once in five years purpose of monitoring land use pattern and submit a report to concerned Regional
Office of the MOEF&CC.

16.16

Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 16 of the National Green Tribunal

Act, 2010.

16.17

A separate ‘Environmental Management Cell’ with suitable qualified manpower should be set-up
under the control of a Senior Executive. The Senior Executive shall directly report to Head of the
Organization. Adequate number of qualified Environmental Scientists and Mining Engineers shall
be appointed and submit a report to RO, MOEF&CC.

16.18

The concerned Regional Office of the MoEF&CC shall randomly monitor compliance of the
stipulated conditions. The project authorities should extend full cooperation to the MoEF&CC
officer(s) by furnishing the requisite data / information / monitoring reports.

16.19

The Project Authorities should inform to the Regional Office regarding date of tinancial closures
and final approval of the project by the concerned authorities and the date of start of land

development work.

16.20

The Project Proponent shall submit six monthly compliance reports on the status of the
implementation of the stipulated environmental safeguards to the MOEFCC & its concerned
Regional Office, Central Pollution Control Board and State Pollution Control Board.

16.21

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
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Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along with their
amendments and rules made there under and also any other orders passed by the Hon'ble Supreme
Court of India/High Court and any other Court of Law relating to the subject matter.

16.22

Concealing factual data failure to comply with any or submission of false/ fabricated data and of the
conditions mentioned above may result in withdrawal of this clearance and attract action under the
provisions of Environment (Protection) Act, 1986.

17. Corporate Environment Responsibility (Cer)

S. No

EC Conditions
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The Project Proponent shall submit the time- bound action plan to the concerned regional office of
the Ministry within 6 months from the date of issuance of environmental clearance for undertaking
the activities committed during public consultation by the project proponent and as discussed by the
EAC, in terms of the provisions of the MoEF&CC Office Memorandum No.22-65/2017-IA 111
dated 30 September, 2020. The action plan shall be implemented within three years of
commencement of the project.
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Annexure- 2

A presentation was made by the project proponent along with their consultant M/s

Cognizance Research India Pvt. Ltd to SEAC on 08-05-2024.

Project Details Informed by the Project Proponent and their Consultant

The project proponent, through the documents and presentation gave following details

about their project —

The environmental clearance is sought for Ordinary Sand Mining Project on Yamuna river at
Gata No. 1, Area-1.81 ha in Village- Nauraspur, Tehsil- Loni, District- Ghaziabad, U.P., (Leased

Area 1.81 ha).

2. Salient features of the project as submitted by the project proponent:
1. On-line proposal No. SIA/UP/MIN/513867/2024
2. File No. allotted by SEIAA, UP 9486
3. Name of Proponent M/S Nirmal Sand & Infra Pvt Ltd.,
Prop. Shri Jasbir Singh
4. Full correspondence address of | R/o 204/1, Gali No. 11, Behind Samudai Bhawan,
proponent and mobile No. Brahampuri
North East- Delhi — 110053.
Mobile No-
Email-
5. Name of Project Nauraspur Ordinary Sand Mining Project on Yamuna
6. Praoject location Gata No. 1
(Plot/Khasra/Gata No.)
T Name of Village Nauraspur
8. Tehsil Loni
9. District Ghaziabad
10. Name of Minor Mineral Ordinary Sand
11. | Sanctioned Lease Area (in Ha.) 1.81 ha
12. | Max & Min mRL within lease Max-110 m to 112 m
area
13. | pillar Coordinates (Verified by S. No. Latitude Longitude
DMO) A 28°49'35.00"N 77°13'29.82"E
B 28°49'29.02"N 77°13!29.47"E
(@ 28°49'21.50"N 77°13'22.48"E
D 28°49'21.82"N 77°13'21.81"E
E 28°49'30.22"N 77°13'27.75"E
F 28°49'34.87"N 77°13'27.76"E
14. | Total Geological Reserves 35,199 Cum
15. | Total Mineable Reservesin LOl | 22,622 cum in 6 months
16. | Total Proposed Production 22,622 cum in 6 months
17. | Sanctioned Period of Mine 5 years
lease
18. No. of workers 50
19. | Type of Land Government waste land
20. | Ultimate Depth of Mining 2.2
21. | Nearest metalled road from 1.0 km
site
22. | Water Requirement PURPQSE REQUIREMENT (KLD)
Drinking 0.50
Suppression of dust 6.00
Plantation 3.60
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Others (if any) 0.50
Total 10.60
23, Name of QCI Accredited Cognizance Research India Pvt. Ltd.
Consultant with QCI No and Certificate no. NABET/EIA/23-26/RA 0317,
period of validity. Validity- 9-09-2026
24, Any litigation pending against No
the project or land in any court
25. Details of 500 m Cluster Map & | Yes, certified
certificate issued by Mining Ref. No. 186/Khanan/Ghaji/2024-25, Dated
Officer 3.06.2024
26. Details of Lease Area in Yes, given in the DSR at Page No.11, sl. No. 3
approved DSR
27. Proposed EMP cost Total project cost- 87,63,978/-/-
Recurring Cost- 6,55,000/-
28. Length and breadth of Haul Length: 500 m, width: 6 m
Road
29. No. of Trees to be Planted 1800 plants
3. Action Plan as per Ministry’s O.M. dated 30/09/2020:
SI. No. Activity Capital Cost (in Rs.) Quantity
1. Installation of Solar Street Lights in Gram 1,75,000 3
Panchayat Area village- Nauraspur ,
Ghaziabad
Total 1,75,000
4. The mining would be restricted to unsaturated zone only above the phreatic water table and
will not intersect the ground water table at any point of time.
5. This project does not attract any of the general conditions applicable on mining projects
specified in EIA Notification 14/09/2006.
6. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.
7. There is no litigation pending in any court regarding this project.
8. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

Copy, through email, for information and necessary action to —

1.

Principal Secretary, Department of Environment, Forest and Climate Change, Government
of Uttar Pradesh, Lucknow (email — psforest2015@gmail.com)

Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003
(email —sudheer.ch@gov.in)

Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of
Environment, Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj,
Lucknow — 226020 (email - rocz.lko-mef@nic.in)

District Magistrate, Ghaziabad.

Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppch.in)

Copy for Guard File.

(Ajay Kumar Sharma)
Sigmvatene héot Vestifiad
Digitally Signed b‘?‘ﬁr By Kumar

harma
Member Secretary, SH|IAA

Date: 23/04/2025 -
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% Uttar Pradesh Pollution Control Board
. < | 7 Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
o Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppch.in, Website: www.uppeb.com
Category : ORANGE Application Id : 31517861
238653/UPPCB/Ghaziabad (UPPCBRO)/CTO/both/GHAZIABAD/2025 Date: 01/05/2025
To,
M/s

MS Nirmal Sand and Infra Pvt Ltd
Gata No. 01, Village- Nauraspur, Tehsil- Loni, District- Ghaziabad, U.P.,.GHAZIABAD,201102

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to MS Nirmal Sand and Infra Pvt Ltd located at Gata No. 01, Village-
Nauraspur, Tehsil- Loni, District- Ghaziabad, U.P.,GHAZIABAD,201102. subject to the provisions of
the Water Act, Air Act and the orders that may be made further and subject to following terms and

conditions :-
1. This CCA MS Nirmal Sand and Infra Pvt Ltd granted for the period from 01/05/2025 to 31/07/2026 and

valid for manufacturing of following products.

S  |Product Quantity Unit

No

| Sand Mining 22,622 Metric Tonnes/Day
Cum/6month,

2 Mining Area 1.81 ha Metric Tonnes/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 0.6 KLD Septic Tank Septic tank

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

r S.No. Parameter ‘ Standard J

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
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stopped immediately and this Board has to be intim?c:g)y fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

’E‘Jo. Parameters ‘ Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

o
S No. Air Type of fuel| Stack no Control Height of |
Pollution Device Stack
Source
1 DG SET As per 1 Particulate As per
7.5 KVA CAQM Matter CAQM/CPCB
approved Norms
fuel

Emmission Quality Standards

S No. Stack no Parameters Standards
1 1 Particulate Matter As per
CAQM/CPCB
Norms

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day INight Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 | 70 [ 65 | 55 | 55 | 45 | 50 | 40

4. Essential documents to be submitted by the Industry/Unit as Applicable ;-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
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7. In compliance to the G.O 101 1/81-7-2021-09 @gyzom dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3 Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
oceur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. Tn case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

I1. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

{ This CTO is valid for Sand Mining 22.622 Cum/6month, Mining Area 1.81 ha at Gata No. 01, Village-
Nauraspur, Tehsil- Loni, District Ghaziabad.

2.Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SETAA) vide EC Identification no. EC24C0107UP5980884N

’.
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dated 23.04.2025 and submit its compliance report t PCB.

3.The proponent shall submitted compliance report of condition imposed in EC within every six month.
4.The proponent shall install Ambient Air monitoring station as per condition imposed in Environment
Clearance.

5.The proponent shall establish Water sprinkling arrangement for dust suppression.

6.The proponent shall establish Effluent treatment system to treat the waste water from the mine.

7.The proponent shall submit the Ambient air quality monitoring report of impact zone/buffer zone and at
the corners of mining lease on quarterly basis to the Board.

8.If the lease agreement/Mines Plan expires, then the validity of this CTO shall stand expired simultancously
with the expiry of mining lease/Mine Plan whichever is earlier and this CTO will become null and void.
9.Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.

10.Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

11.Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

12.The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

13.Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources
of dust emission during mining, transportation, loading and unloading of Sand mining.

14.Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.

15.All trucks, tractors used in transportation of Sand Mining shall be covered by canvas sheet to prevent
dust emission.

16.Water will be sprayed after loading activity (if Sand Mining) collected could be dry condition)

17.The dust suppression measures like water spraying will be done on the haul roads and working areas.
18.Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

19.Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
20.Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF&CC, Central Pollution
Control Board, UPPCB, CAQM and District Administration for protection and safe guard of environment
from time to time.

21.The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.

22.Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

23.Industry shall comply with the relevant provisions of Environmental Laws.

24.1f closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation

order. An klt Digitally signed

by Ankit Singh
. Date: 2025.05.01
Si ng N 43730 0530
REGIONAL OFFICER, GHAZIABAD
Copy to:

CEO-1, UPPCB,LUCKNOW
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Delhl Uttar Pradesh India

Sungarpur Delhi, Uttar Pradesh 110036, India @“'fi
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g GPS Map Camera

Delhi, Uttar Pradesh, India

_ Sungarpur, Delhi, Uttar Pradesh 110036, India
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581 / WORAFO—TIN0 / 2025—26 fasiids 02.07.2025, A gRT AFR[T ¥F H 41q]
G &9 H @Hq diead i % 50 om @ dy R W 2 B 3w #
SUE MIETE @ dEdiel |l A WERY 4l @ 06 HIE @1 ofed agfY 2q
Wad G99 IS &3 UM ARAYR el Wo 1 IHAT 1.81 20 BT JALEHIE
g1 feemem @ o AW @ WY feeie 09.07.2025 @1 wereia feror fHan
7| e strear T 8 —
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ANNEXURE No.12
S 3T=AT
SqUe MvrEe & dgdid dFt, T ARAR  H 22,622 UFHICR
YR 1 & @9 8q I &F 1.81 80 &A@ 05.05.2025 F foAi®
04.02.2026 9% Wipd Td Farferd g| furita 9éa & ygaR Iuiad afvfa

A dg AT & 10,166 UTHIER TR &1 $T gRkae- f&ar mar & ud
12,456 TTHIE WYRUl q Bt AT AV S |

e Telea & Aifd® oy & U # f&Aid 27.10.2025
D G I &F &1 FAderor favan man, Rieon s fAgaa g

1. AT 06.10.2025 ® AR TF AW &1 & IR WA By
R {5 WA S RG] B ¢Ed §U 394 &3 Bl weig ftem
FR &3 ¥ ads! iR wiftafed 91 &g e aiterc &1 fagiea
farar M1 | URg AT TG T 9 WX G & HRU AT B URH
Tel fpar ST g®T 8 |

2. Ry FAReor & R AP W) T 1 g1 el g T U & H
T weighbridge & TR §1¢ & GIRTF OHT g% fHed! UshEd &
T3 UTE T UG WA ST &F % o4 8 UG HFT &1 Uy 74T i
3 TY J SierAw g1 B

3. forrir ada & oaR o Sad 9T &8 ¥ SiagE U8 § s
uRaga el fean T g

4. MP W IURT 3G VRS & wafAf o [HAERE fFa mn &
TR HH 81 & SR HaHTaR S faar §u ug I&q a7 o
foret oft v R @t sy TfAfafy =1 g Uty

A IR forg U fH3ieTs Biaus G @ |
3fd: SURI Wig 3R Va1 7 T1e UiNe 2

Gadd: IWRIFAIR
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1. Unique id:

2. Type Of Mineral:
4. Father Name:

6. Mobile Number:
8. District Of Lease :
10 Village Of 1 pase:

12. Area (In acre):

-

3- Expin Date:

16, Fnvironment Clearance
Issued Date:

18.Quantitn Remaining
(Cubic Meter Ton for Silica
sand)

2o.Alloted Quantity Used:

2a Submitted Amount.

¥dea va wlfass fade
DIRECTORATE OF

oo

v

Lessee FFull Detail

ar=""11153780

Ovdinary sand (Category-1)
Jopinder Singh
afigoqsBaga

GHAZIABAD
NAURASPUR

447

04/02/2026

23/04/z025

12456 m3

10166

6763978

Wit Lontent Alanaged Iy Birectorate

3. Name Of Lessee:

5. Lessee Aididress:

=, Tin No.:

u. Tehsil Of Lease

11, Gata/Khand Number;
13. Alloted Date:

15. Mining Flan Approved
Date:

17. Quantity mentioned in
environmental clearance
(Cubic Meter/Ton for Silica
sand):

19.Alloted Quantity

Trasportation:

2r.Alloted Quantity
Remaining:

GY AND MINING UTTAR PRADESH

171

S S

Back

Jashir Singh Ms Nirmal Sand infra Pvt | 1l

N 17 B Dilshad Garden Delhi

Loni

05/05/2025 i

13/05/2023

22622 m3

1 af Uttar Pradesh, India

ol Developed and Hosted I

of Geolugs & Mg, Ganernmen

National lnformatics C

entie [ NIU ), Uttar Pradesh.
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m GPS Map Camera

Subhanpur, Uttar Pradesh, India &=

New Subhanpur Rd, Subhanpur, Uttar Pradesh 201102,
India

Lat 28.822945° Long 77.223978°

Monday, 27/10/2025 05:56 PM GMT +05:30
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ﬂ GPS Map Camera

Subhanpur, Uttar Pradesh, India ==
New Subhanpur Rd, Subhanpur, Uttar Pradesh 201102,

India
Lat 28.823446° Long 77.223963°
Monday, 27/10/2025 05:55 PM GMT +05:30
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ﬂ GPS Map Camera

Ghaziabad, Delhi, India #=
Ghaziabad, Delhi 201102, India

Lat 28.825118° Long 77.224132°
06/10/2025 05:59 PM GMT +05:30
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Annexure no. 13

S SRS {

X(Twittermmmaﬁrﬂﬂﬁ&r%u & ¥ wram H une frerad e -1) &b HH
ﬁmﬂ?mﬁrﬂmﬂiaﬁﬂfﬁﬁaﬁweﬁ%mﬁﬂﬁﬂ.m.zozfaaﬁtﬁﬁ
T 01:00 &t S FReor fep i e s Feed @

Arfteror & SR el WAl UgT & AT e @e 2) ® AR g & DRU AT
7 & uran T UE Hid R et R 1 AL e e SERIIE
g SRR, dedE A @ Erfleror & aRA Il HIEAT La 18.81823" Long
17919127 IR AT JSA S F 8 ufveféid gu |

Il @I o/ S & FEH T wrafird agict @ gelidl A ) DY Sl
), fora e’y |1 98 fito Yepdl 1.2650 o H 02 AT O (17 X 0.5 X 49) 4165
TR @ (51 X 15 X 0.5) 41 382.5 gerifle are] IS STl urdn 14l fepr I W
fyr ol Ay e & ful & o1 Soblo ol afeer) Pomad, 2021 ® J_.
a'{aﬂﬁﬁaarafaré’t%ﬂaﬁﬁmﬁﬁaﬂmrcﬁ%l

>
LY \C"?ﬁ

% < \"*)
aAfeidl
HlSEIGIEA
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<  Post )

Varun Gu!ati:g 3

- @ ordYamraaj

3 Show translation )

mfSraTETg 4T # TronicaCity 85 |
#Yamuna & forar o @1 sAY W aE=
T 50 & 31ftres 2ae Ziferdl gr
#Yamuna @ 3 Rerren s zg1! !

i & fareepet amer # @ ohedh ater @Y
TR el o7 <@ & R A & R
Gee AT dhl TR ch ATST ST @1 8! |

O SAHER)

(1) Director mining lucknow
(2) Mining officer Ghaziabad
(3) SDM Loni

&t W} U= ardenfg et Y o g e o
wgl!

JCB w2 iR e difeat & wmw 3 o
R & !

ST € o et HIfTg o NGT |
aTfereRT ETaR et gt

qFER @yogiadityanath @CMOfficeUP
@dm_ghaziabad @ghaziabadpolice
@DCPRuralGZB @CPCB OFFICIAL
@cleanganganmcg Huar U siferg!!

Location: maps.app.goo.gl/
6qBBinN2fvoCDQ...

8:19 pm - 10 Oct 25 - 6,333 Views

62 Reposts 7 Quotes 786 Likes
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ke NE ol _."-:__:._ e ik uGPSMaPCamera

-y " . e

W “¥ Delhi, Uttar Pradesh, India #=

¥ . Sungarpur, Delhi, Uttar Pradesh 110036, India

%

g Lat 28.817901° Long 77.218938°
11/10/2025 12:68 AM-GMT +05:30
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; L it = .\ ;L,} GPS Map Camera ;
= Delhi, Uttar Pradesh, India ®=
% , Sungarpur, Delhi, Uttar Pradesh 110036, India
¢ Lat 28.81823° Long 77.219127°

11/10/2025 12:37 PM GMT +05:30
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- - N.C.R.B (va.dt.am.d)
LLF.-l (Thepd SiTg BT -l)

FIRST INFORMATION REPORT
(Under Section 173 B.N.S.S)
v gt fard
(e 173 &ff T @ 1 & dEa)

1. District/Unit (RreTT/zaTs): wiT (RiisRe i)
P.S. (JTT): Eiment [T Year (ad): 2025
FIR No.(w.9.fx. €.): 0488
Date &Time of FIR(W.g.X. i1 f&ATs/ama): 24/10/2025 22:36

2. S.No. Acts (3rfarf=zH) Sections (&MXT(T))
(.9.)
1 e o digen (T ), 2023 303(2)
2w HTd @R (e w AfEaE) 4

rferf=am 1957
3 @ e @ e (e @ EaEe) 21
arfer=as 1957
3.(a) Occurrence of offence (3TUXTE @l TEAT) :
1. Day @R Date From 11/10/2025 Date To  11/10/2025
(f&=1): (Fien & ): (fe=rieh &1 ):
Time Period ~ Tg<1 Time From 00:00&% Time To  00:00

(gaa afd): (TrT | ): (Gua a®):  ad

179 |
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N.C.R.B (q.g}.3me.a)

LLF.-1 (Thispa wiier T -1)

(b)Information received at P.S. (4T SIgT @1 UTH &% ):
Date 24/10/2025 Time (9HY):22:36 EE|

(ferian ):

(c) General Diary Reference (TsHTH=T T ):

Entry No. 079 Date & Time 24/10/2025 22:36 &
(wiafe €.): (Fetien afie wwa):

4. Type of Information (g1 &1 g&Y): ffea

5.Place of Occurrence (YcATEdA):

Direction and distance from P.S.ui€l, 05 Beat No.
1. (a) (g7 @ &8 3R feam): Teredt (sfie €.):
(b) Address T t=Taq
(Te):

(c¢) In case, outside the limit of this Police Station, then

(arfe; amr dar & arge § a1):
Name of P.S. District(State)
(ITHT T ATH): (e (=)



88
N.C.R.B (T=.#t.3me.&h)
LIF.-l (qehtgia siter e )
6.Complainant / Informant (fraaraedt/ga=madr ):

(a) Name (a): a9 dwr  genl ci@urel
(b) Father's/Husband's Name(TaT / et &
(c) DHt:fYear of Birth (s=w fafd /& ): 1986
(d) Nationality (XTgtadr): HRd
(e)UID No. (armsel 4.):
(f) Passport No.(uraaie §.):
Date of Issue (SITY & & [ATd):
Place of Issue (S0 & &7 €14 )
(g) Id details (Ration Card,Voter ID Card,Passport,UID No.,Driving License,
PAN)
S.No.(.4.) Id Type (Tg=IT= U &7 ¥1) Id Number (Jg=rT &)
1 i
(h) Address (UdT):
S.No. | Address Type Address (U<T) |
(s.€.) (U< T THR)
1 | | gl 1T FrEyTe, T U=ITERT, U0, TEaTe el i
(B M), 30 e, Wi
2 | Tt uar éﬁ’mﬁ"@ma’ TR TR, U, AgEe A i
(AL TSRITETE), 3T Wed, 9

(i) Occupation (cTadTy):
(i)Phone number (STHTY ¥.):

Mobile (WisrTsa §.): 91-9711524307
7.Details of known/suspected/unknown accused with full particulars

(AT [ wTeer / r=ra iy @1 g faraRor wiga avfq):
Accused More Than (3r1Td 3RIdT T & 31T g1 ot §&d1):

181
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N.C.R.B (u.¥}.3me.af)
| IIF—I(Q‘ﬁWG‘EﬂIFTFf-I)

'S.No.| Name(?{TFr) Alias (EW) Relative's Name Present Address

(ne)  (Reder @ am) (@i o)
= ﬁg ) g i e 1. e A R,
I (e mamE)
_______ | LR )
2 |fg o e A oty 1. W vera S R
T (®iAee misareET)
I STPCAART
3 |WAN PR T &1 A 1. 7T e g Rt
e - ot (@mfee M)
__________________________________________________________ FUHSAART
4 |THuTert Ut &7 979 Eﬁa 1. TTH TR, 2eT st
T (HAE miSaET)
| SWuREERE
5 |grar Ui BT AW ;e | 1. T e g R
T (Hfene M)
| | | SWRART ]
6 |HYHedr g &1 9 H%rc;d.'lmmwu(i e R,
B g i (wfirene mfEarere),
1 | IR W HRA _|

8. Reasons for delay in reportmg by the complalnanthnformant

(Ferepradendl / gaamaat gra Rard 28 @ ef aem & @won):
9.Particulars of properties of interest (Haf=2ra arufiy &1 fFrarwm):

'S.No. Property Property Type Descrlptlon ‘Value
! (sr.49.)|Category (vl &1 UhIY) (ﬁ:’lEITﬂT) (In Rs/-)
(@ofa soft) | . (FFE(ER)

10. Total value of property (In Rs/-)-gFuty EﬁT el god(T

11.Inquest Report / U.D. case No., if any (qeg @efta fealé / 7. €1 . weaeur &, afe
1S gl ):

S.No. _UIDB Number

12.First Information contents (W =41 727 ):

STehet W07 T=E) e ... dar # SHar o mendt e R & moare
nﬁwaﬁqaﬁaﬁaﬁ%ﬁﬁmmﬂ 10.2025 @i s Siar @1+
STEBIYT TAT &AL or@UTet TTH ARER G & dgdlel e et moaTe &
I 3 1o G SHiTeh @aer 50 98 N0 whar 1.2650 B0 da @@ €0
99 THaT 1.2650 g0 TR ST Hidh T T HO&r fvar mam, s @ 1
@roxﬁoé*roﬁaﬁuaﬁwzﬁrzmﬁﬁmmmmlﬁzm%wﬁﬁzmt

4
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~ N.C.R.B (ur.dfT.3mesf)
LLF.-l (Tehiha ST WTH -l)

28.1823 LOng 77.219127 & Tkt ATd (15x0.5x49) AT 367.5 &+ #I0
a1 (51x17x0.5) 717 433.5 & #10 ATt et B | v 3rder @ ot <hrdd
RraT ST @ o7 | TSt SWeral T e X o ale @ad [0 98 moA
FITHR X, g G0 efie], FIST PAR OF TR 4T THTRA G efle] o
eitaT vt <e 0 T oy e e §0_99 A HISAhI HEHerdr wal
e g 0 o oof & | Ui BIeAd 3 e FIR gt i g e
TTex e ¥ e § | GEIER AT e 24/10/2025 fAfts SH (redTe)
9711524307 (RIS TR) goenT SrETTer dgeiiet @il AT e &ar
@l W UETRRT OO & a5 el e, et moETe; (30W0) €T U -
&g SrEuTer, T TR T of dgdier e, e mose, ... e # 10
240 RIwTS TTer WA BT § o U T0US & SR U JeheT UL ol
HIw & s IR g 46, I Y&, Siet Slefeht ATHT ST & HFET WY
ﬁ?ﬂ%?ﬂm TR ROHT0 2240 T Aieids gIXT & el eheraT T | SreTa REEIIED
e B s
13. Action taken: Since the above information reveals commission of
offence(s) u/s as mentioned at Iltem No. 2.
(&Y moft wrefaTd) : g% JuRiS STHRl @ UdT Ao g b AU B BT
adeTae §. 28 Iectg AT h dga ¢ |)

(1) Registered the case and took up or
the investigation: (WehTUT TSt TRl (@)
T 3 = & ferg ferm mam ):

(2) Directed (Name of 1.0.) PRADEEP SINGH Rank Sl (Sub-Inspector)

(sirer arfermTdT &1 ATH): (Uc):

No. 192290773  to take up the Investigation
(&.): (&Y STt 31+ uTg ® &1 & ferg e e ) or (1)

(3) Refused investigation due to (ST1a & faiQ):
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91
NEUT— N.C.R.B (T7.41.3m2.¢f)
LLF.-1 (Tshigre ST &re o)
or (& HRUT $&H1R fRaT )
(4) Transferred to P.S. District
- (gT): (fere):

on point of jurisdiction (&t &=Tf8&TR & HW gearaha).

F.L.R. read over to the complainant / informant,admitted to be correctly
recorded and a copy given to the complainant / informant free of cost,

(fﬁmmfnﬁquaﬁmaﬁtﬁ’rngzmiﬁémﬁ,aﬁaﬁ UTET 31X Teh
&1l [y [amraaaal s & mt |) EEE

R.0.A.C.(3mX. at .7 . %)

14 Signature/Thumb impression of the
complainant / informant.(fsradesarf /
GEATHA! o gEAT&T / TS BT Frem):
15Date and time of dispatch to the court
(3reTera ® v &t feeie 3Nt wwa):
Signature of Officer in charge,
Police Station
(AT YU & gEaTER)
Name THANA INCHARGE
Rank Sl (Sub-Inspector)
No. 9454405104
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92 |

Attachment to item 7 of First Information Report

(werm g Teare & we, 7 Herddn):

Physical features, deformities and other details of the suspect/accused:

( If known / seen )

(&ferer | aftrg it emdfs Rrdvard, ferplia $ie 3 ferawo :

(arfe e / & )

S.No.(.9.) Sex Date/Year Build Height Complexion Identification Mark
(o) | of Birth (sFTae (ems.) (W) (s) (vgaT fa7g)
| (e fafy/ ) (A |

CoEh @A)

5

1 2 | 3 4 6 i 7
S s : .
1 ey
i | _________________________________ |
2 qey i |
i
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_N.C.R.B (q7.4t.3me &)
LLF.-l (Tshiga ST & 1)

6 ‘ Ili%Frll i _. | | | }

J | ;

Deformities/  Teeth = Hair  Eyes (3i7d) Habit(s) Dress Habit(s)
Peculiarities (@q) (ar) (3mea) (TgTe)

______________ —— . = = = —




N.C.R.B (T=. 4.3 A1)

LLE.-l (Tehige stre e -)

|
I

Language Place OF (1 €T ~ Others (373)
(/) Burn Leucoder Mole Scar Tattoo

Mark =~ ma ‘(nwn) (&Ter ) (7 §U T
(& gU | (enreHt )
Gl (@he

) wed))
7 e e T T R T T

187 |
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|

| |

These fields will be entered only if complainant/informant gives any one or
more particulars about the suspect/accused.

(Fg & i gt Ay ITqh IfE Rrsraasat | geesafl @ierer / aftrgs & an & 916
Teh I7 ITQ 3rTeH AR Sar g |)

10



Annexaiva no. 14

W e Rrcigggrd T 96
(G IAAT)
w@iE . @l /aEfTei-2025 it 1</1>/ 2025
wwer TG AT @ RS AT

Rirett @A INER, T Fraterd TS |

CEIL

Sk W el W UP-17 AA-8350 are &l st wa=< I3 A e
frami— JRqR @rer, forer 9
Sqex 7a 2ie e HR-14 Q-1887 are w@rll oA s RiE
PraRfi—Ho-io—402, QA Fou, ERATT

qre |l /2025

gI_T 4 /21 @ Gd @l (e aily fafFre)
e 1957

SHUg— TS |

onii— o giferar RidT |

"er o feTid— 01.11.2025

el ®ie— U AREYR, TEdre il
el — @e e, iTaEs |

HEIY,

W%%Wﬁmﬁuﬁa@%ﬁ@%%%mﬁﬂmﬁﬁ
e v @ @ wx R ¥ = # suRefy @ sifartar @ aRar @1 g

T B T[T D |
EIECIE]

y Z
)
¢\, T o
93 o Ud feAid SURIaTIuR |

gfaferd: ﬂgﬁﬁﬁmmwmaﬁwmwmaﬁ
ﬂmﬁrﬁﬁ%mﬂﬂwﬁmammﬁﬁﬁ
v FTEAE o PR B @ T A
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/ rafer RrenfQg e

97
(@ SrgHT)
9FF ;. 9 /@Fu-2025 fesiT: 1< [/24 2025
wHET AFE ey ge Jie iinge
Rren @ e, TN Frfay MRmEETE |

g1

daex 7 il wear UP-17 AA-8350 aige W 47 S 3 41 edR
frari— QR @rerr, Rrer aemad
Jdaex W giell "er HR-14 Q-1887 are @ 5 gy= Rieg
frarii—w070—402, G, FoR, BRATIM |

CIR L /2025

URT 4 /21 @F U9 @fe (e &k fafte)
s 1957

TAYE— TMNTEETE |

aF - arr gifsaT Ridh |

T &1 fie— 01.11.2025

HeHdl Rid— UM AREYE, g4 @l
e — @ e, misaETs |

SIfERT wrfAT 93 efifa arr 190(1) gomowo
Hgley,

et W0 raTerd @ wweT ey b wga oo 8y Al g

1. U8 & uRard) o § @H IRFER), TN eEiad TREER @ ug W)
Fra & ok weff @1 SRR SHue MiuEe 1 GEl wEde 21 it
yaRel B el W oagdl afd® 8 &R Sad AN WRgd &A@ ford
IS FEIT—608(1) /86—10—24 /09 [+ 16.02.2010 Yo Ua @iemH
AT, TETE B EN WM d @il ([ ok fafgee) afiem 1957
B uRI-22 & fd e e # uRae s &g Wit fhar Tar @

2. g% f& EiTwiel gW o9y @A /uRdagT A Wil oriaE &g &
frieror @& <R R 01.11.2025 B U ARAGR § 02 Faex wy giell o
UP-17 AA-8350 @ HR-14 Q-1887 &I WHRY &l & 31y W=/ URas+
tifer 819 @ BRI yHel AT AT 9 fife RS @) sifwmen A aifim
el TH W A B | S Teg aret B U ARG § 33 W o
arel afdcdl © fawg & 24.102025 g6 ol Tl UH0ATE0IRO To
0488 ¥ WEIfe B &M &g PR um wo 847 faAid 10.11.2025 ERT
gTege, o Sifd R & v O fasar a2

3. 7% f& SWEd q@ IfgE ERr Y M swfafag Wy @ wHitE
Bl B |




'«Q_Wﬁ;w@@ﬁa(ﬁwuﬁ%ﬂ)aﬁéﬁmm?aﬁmﬁﬂﬁ

(1) SfeafRag ft wifde B

a(1) — "No person shall undertake any reconnaissance, prospecting or
mining operntiiuns in any area, exeept under and in accordance with the
terms and conditions of 2 reconnaissance permit or of a prospecting
licence or, as the ease may be, of a mining lease, granted under this Act
and the rules made thereunder™

4(1A) — ""No person shall transport or store or cause to be transported
or stored any mineral otherwise than in accordance with the provisions
of this Act and the rules made thereunder”.

.%%W@@ﬁﬁ(ﬁwqﬁﬁﬁwﬂaﬁﬁmwmaﬁm21(1)1‘:'i

Shofea wiier fwdd € 0 " Whoever contravenes the provisions of
sub-section (1) or sub-section (1A) of section 4 shall be punishable with
imprisonment for a term which may extend to five years and with fine
which may extend to five lakh rupees per hectare of the area.”
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' 2ibikioy,

Anne1tﬂ&00. 15

To,
s
Dale:"‘@? S & e

The Divisional Forest Officer,
Forest Depariment,

Ghaziabad. Uttar Pradesh

Subject: Greenbell Development for Nauraspur Ordinary Sand mining project, Village- Nauraspur,

Tehsil- Loni, District- Ghaziabad, U.P. (1.81 Ha) by Jasbir Singh.

Reference: EC Identification No. EC24C0107UPS980884N dt 23/04/2025 issued by SEIAA UP

Dear Sir,

I, Jasbir Singh had Proposed for a Sand Mining Project from Bed of River Yamuna at

Gata No.- 01 Village- Nauraspur, Tehsil- Loni, District- Ghaziabad, U.P., (Leased Area 1.81 ha).
In line of the above, EC has been issued by SEIAA UP dt 23/04/2025, EC Identification No.

EC24CO107UPS980884N.
Please refer the EC condition mentioned in S.No.1.1/ Condition No 7, Pg. 3 “Project Proponent should

submit working plan for carrying out plantation at least @1,000 plants /ha of lease area. In this case,
PP should prepare a plan, duly approved either by Forest Depariment or District plantation
committee, for planting at least (as per the project) plants, either on govern ment land or community
land, within a periphery of 5 km from the boundary of the lease area along with provisions for
maintenance for 5 years. Survival of plants should not be less than the survival rate notified by Unar
Pradesh Forest Department otherwise it will be treated as violation of EC condition.”

We would like to submit that we are willing to provide the Forest Department funding for planting and
upkeep of 1810 trees (per hectare 1000 plants of lease area) in order to meet the aforementioned

requirement. | kindly request you to review our proposal and advise us on the best course and total

fund to be provided to the Forest department for the said number of trees/saplings.

Yours Sincerely,

Thanking You.
GS\”‘Sh
Jasbir Singh
Project Proponent
CcC:

| District Magistrate, Ghaziabad
5. District Mining Officer, Ghaziabad

193



194

- Annexure no. 16
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Management Cell Loading in Day hours only, Water use conditions
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To:

1. The Deputy Director General
Ministry of Environment, Forest & Climate Change
Regional Office, 11th Floor, Kendriya Bhawan
Sector H, Aliganj, Lucknow — 226024

Email: rocz.lko-mef{@nic.in

2. The Chairperson
Commission for Air Quality Management (CAQM)
17th Floor, Jawahar Vyapar Bhawan (STC Building)
Tolstoy Marg, New Delhi — 110001
Email: caqm-ner@gov.in
3. The Member Secretary
Central Pollution Control Board (CPCB) !
Parivesh Bhawan, East Arjun Nagar
Delhi —~ 11Q032

Email: msch.epebinic.in

g
The Registrar
National Green Tribunal
Principal Bench, New Delhi

Subject:

Submission _of factual and legal representation (clarification) by
Respondent No. 9 in OA No. 589/2025 (Varun Gulati v. CPCB & Ors.)

pending before the Hon’ble National Green Tribunal
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Respected Sir/Madam,

On behalf of M/s Nirmal Sand and Infra Private Limited » Respondent
No.9in Original Application No. 589/2025 pending before the Hon’ble
National Green Trib'm}al, Principal Bench, New Delhi, we respectfuily
submit the present representatid_n to place on record correct facts and
clarifications in response to the allegations made againé‘t us in paragraphs

5.1 to 5.16 of the Original Application.

This submission is being made without prejudice to our rights and
contentions before the Hon’ble Tribunal and solely for the purpose of
ensuring that the regulatory authorities are apprised of the true and correct

factual position.

I. Preliminary Submissions

1.The allegations levelled against Respondent No. 9 are vague,
unsubstantiated, and based ' on incorrect locations, unrelated
material, and conjectures, and do not meet the threshold required for
environmental enforcement action.

2.The Applicant has relied upon misplaced pﬁotographs, videos pertaining
to different Gata numbers and villages, and generic allegations without
establishing any nexus with the mining lease of Respondent No. 9.

3.Respondent No. 9 has at all times acted in bonafide compliance with the
Environmental Clearance (EC), statutory consents, and directions issued

by competent authorities,
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IL. Para-wise Clarifications

A. Alleged Location and Identification (Para 5.1)

It is submitted that’the complaint does not specifically or correctly
identify Gata Ne. 1 in any verifiable manner. No khasra records,
demarcation reports, or authenticated site documents have v.2n annexed

by the Applicant.

Further, an TFIR stands registered against the complainant,
demonstrating his mala fide conduct and lack of credibility. The
complaint, therefore, is baseless and malicious. True photocopy of FIR

annexed a Annexure No. 1

B. Validity and Duration of Environmental Clearance (Para 5.2)

The Environmental Clearance dated 23.04.2025 granted to Respondent
No. 9 remains valid, and the entire sanctioned period has not been
exhausted. The allegation that the EC .conditions have been violated on

account of time lapse is factually incorrect and misleading.

C. Incorrect Geo-coordinates and Misplaced Evidence (Paras 5.3 &

5.4)

The photographs and videos relied upon by the Applicant are geo-tagged
to Tehri Daulatpur and to Gata Nos. 98 and 99, whereas the mining
lease of Respondent No. 9 is located at Village Nauraspur, Gata No. 1.
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Both locations are approximately 2 kilometres apart, rendering the

Applicant’s evidence wholl y unreliable and irrelevant,

D. Alleged Excessive Mining and Depth (Paras 5.5 & 5.8)

No inspection report, scientific study, or competent authority’s finding
has been produced to substantiate allegations of excessive depth or illegal
mining. These allegations are unsupported by any documentary or

technical evidence and are therefore denied.

E. Plantation Compliance (Para 5.6)

Plantation activity wag duly undertaken as per EC conditions. However,

due to natural flooding, the plantation was adversely affected.

Thereafter, Respondent No. 9 proactively approached the Forest
Department, expressing willingness to'ﬂmd plantation and upkeep of
1,810 tlrees, thereby demonstrating bonaﬂde intent and compliance. Any
allegation of deliberate non-compliance is denied. Copy of Letter by
respondent No. 9 to forest Department is annexed herewith as Annexure

no. 2,

F. Air Pollution Control and GRAP Stage-IIl (Para 5.7)
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Adequate measures such as water sprinkling, dust suppression, and
road maintenance were implemented. Geotagged photographic evidence

evidencing compliance is available and partly annexed.

With respect to GRAP Stage-Iil, Respondent No. 9 received delayed

intimation, and upon receipt of notice dated 10.12.2025:

« A penalty of ¥50,000/- \;vas deposited on 12.12.2025, and
+ All minin ; operations were immediately halted, and no work has been

carried out thereafter.

Copy of letter dated 10.12.2025 and penalty payment challan dated

12.12.2025 is annexed collectively as Annexure No. 3

G. Consent to Operate (Para 5.9)

Respondent No, 9 holds a valid Consent to Operate (CTO) issued by
the competent authority. The allegation of absence of statutory consent is

incorrect and made without due diligence. Copy of valid Consent to Op
erate (CTO) is annexed as Annexure No. 4.
H. Alleged FIRs and Local Complaints (Paras 5.10 & 5.11)

The FIRs and complaints relied upon by the Applicant do not name or
implicate Respondent No. 9 in any manner. No liability can be fastened

in the absence of specific attribution.
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L. Allegations Against Authorities (Paras 5.12 to 5.14)

Paras 5.12 10 5.14 pertain to alleged inaction by various authoritjes.
Respondent No. 9 cannot be held responsible for acts or omissions of
statutory bodies, nor is it obliged to respond to inter-departmental

correspondence initiated by the Applicant,

J. Environmental Damage and Newspaper Reports (Para 5.15)

The newspaper articles relied upon do not name or refer to Respondent
No. 9. No environmental damage attributable to Respondent No. 9 has

been established,

K. Reliance on Past NGT Orders (Para 5.16)

The cases cited by the Applicant involve entirely different facts and
violations. Respondent No. 9 hag complied with applicable safeguards,
statutory conditiens, and environmental norms, and no parity can be

drawn.

II1. Conclusion

In view of the above, it is respectfully submitted that:

» The allegations against Respondent No. 9 are factually incorreet and

legally unsustainable;
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» Respondent No. 9 has acted bonafide and in compliance with
~_environmental and statutory requirements;

« Any adverse inference against Respondent No. 9 would be unwarranted.

This representation is submitted for kind consideration and for placing the

correct factual position on record.

Dated: 16.12.2025

Yours faithfully,

For M/s Nirmal Sand and Infra Private Limited
[__r_m‘e%/\f\

Through Director

Shri jasbir Singh

X-204/1, Gali No. 11,

v Behind Samudai Bhawan,
Brahampuri, North East, Delhi-110053
(Respondent No. 9)
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N.C.R.B (U.91.3me.4fl)
LLF.-l {Gshtea siTe wnf -1)
FIRST INFORMATION REPORT
(Under Section 173 B.N.S.S)
o gEAT N
(ET 173 &t U v U % aga)

1. District/Unit (Frem/zars): m(mﬁaﬁnﬁmam
P.S. (amam): e A& . Year (a€): 2025
FIR No.(n.g.ft. ©.): 0534
Date &Time of FIR(W.G.fX. #rfaqmmnr) 01!12)’202::« 18:18

2. S.No. Acts (arfarfPrem) Sections (ERH(d))
Rl ) R

1 wmﬂ-cr—maf%m(aﬁmw), 2023 303(5)

3.(a) Occurrence of offence (aruXrer $t wew) ;-

1. Day §WER Date From 01/12/2025 DateTo  01/12/2025
(f&=): fama)y (Rt o ):
Time Period  Um5 Time From 13:00899 TimeTo  13:00
(Fw arafe): (@na @ ): (g as): o
(b)Information received at P.S. (41T gl Qe WA §E):
Date 01/12/2025 Time (§93):18:18 %
(Fecerie ):

(c) General Diary Reference (Ors=moam wesf ):

Entry No. 051 Date & Time 01/12/2025 18:18 5
(wiafE ). (Reies aie wmra):

4. Type of Information (=T T UHR): BT

[
G i s

—




N.C.R.B (vA.dl.am.dl)

5.Place of Occurrence {SeATEw):
Direction and distance from P.S.3% - Uf$J%, Beat No.

1. (a) (g & g AR f&am ): 07 it (sfre €.):
(b) Address G awer 31 @ YZT, I ST
(Ta):
(c) In case, outside the hmlt of this Peolice Station, then
(afe e AT ¥ Trge @ &)
Name of P.S. District(State)
(aT=IT T ATH): (e (@)

6.Complainant / Informant (ﬁﬁﬂmﬂq\?mmaf ):

(a) Name (74): giAe &qe
(b) Father's Name (U< &1 =ITH) : T g
(c) Date/Year of Birth (=1 fafdr /& ): 1991
(d) Nationality (TEVTeT): WRa -
{e)UID No. (gansst 4.):
(f) Passport No.(UTadIE §.):
Date of Issue (ST wa & Tafd):
Place of Issue (ST ©Y BT TITH ):

(9) 1d details (Ration Card,Voter 1D Card,Passport,UID No.,Driving License,
PAN)

{h) Address (traT).

S.No, Addresé_"‘l'ype Address (U<T)

(#.4.) |(oaT T 9ER)
1 | ey e f HETAT, I TGTL, T (Hiree TSrRIENe,), 3T
A9

2 |vaEfuar TGl T, S e AT Wﬁaﬁmﬁm)aﬂ? ‘

|LF. I(tﬁﬁ'ﬁlﬁﬁ‘fﬂﬂw‘ﬁf-l)

S e




ZU0 ﬁ
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L ) } : N.C.R.B (F1.41.am 4
LLF.-l (geblepar < @ -1) /
2 | et predRat | ;
(i) Occupation (=erara):
() Phone number (STWTY 4.): i
Mobile (Wremser €.): 91-9871855979
7.Details of knownfsuspected/unknown accused with full particulars |
(3T / wierer | e i o @ Rreor iy avfa):
Accused More Than (3T $raidl U & 3ifdie g1 o weam):
S.No. Name (7T)  |Alias (SUATH) [Relative's Name [Present Address
(7.4 (feedig &1 amw) |(ercfr wam)
2 ar s am 1. T, 3T
e GERIE]
T —————tre
8.Reasons for delay in reporting by the complainant/informant
(i¥rpraamat | gEaTEal gra Rad 48 ¥ o B & mRw):
9.Particulars of properties of interest (Y= grufy &1 Rrer):
S.No. [Property Property Type [Description  |Value
[(.%.)Category (wruley @1 wer) | (fererm) (In Rs/-)
o fEeRgw | apa(ed)
10. Total value of property (In Rs/-)-gv¥ufa &t e gea(e
11.Inquest Report / U.D. case No., if any (7eg ailar fole / 7.8 wwmor o, af
DS El):
S.No. |UIDB Number
:
3 :
it
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N.C.R.B (g=7.41.amm<.sl)

I ——— 1TFA ek

12.First Information contents (WA I T2 ).

T g0 RS ad) Qar ¥, SHET erTee 2-gieET et mosg
wRYe v g & P wreft et et Y1 BT @ et T SR A0 AT e
moaTe & 6 WTE T At & forg Renfem g Eigd gl WE e,
AT EIUET BT e ST 3 B o H0 Y e i & Rt @ gee W
3 & T T wTeTg i AT 6-7 TTSY ane hY wRAT & Iy ermht
& 3R GRITT T SIS AT &l Sl ST T AT i EFeht ST I 71T | g
g ST 1 § e eh 91y e 3 ofY § Y HEt e Bt Fe ol g ST
ME R E 3.4 AW arerTer 0 THTYR 3R S0 [EEER
T i) uger i 2 < B 1 2 @t Sl arve T 3 @il gl WEIe,
e 718 & 2 ST & 71 AR & 21 TR e & wet shrafengl 3

mwmwﬁgqg(ﬁ&ﬁ&mmh@wﬁzﬁr@mﬁlamﬁ T
%%01-12—20259? TR 3l amfSe ERI-gRR see 7 4 A
Rig 71 ) ez # e mare; Mob- 9871855979...7re- # 0 2090
PR g T e & 6 ST WTOT 3 SR TR GeheT SO Sl SRkl
o T B T Y1 o Qe ST averet ATT §IST 3 hvgfe Ut Iy w
2010 2504 R PUT gRY fi TR T | S qeTRn i .
13. Action taken: Since the above information reveals commission of

offence(s) u/s as mentioned at ltem No. 2.

(ﬁmﬁm@;gmmﬁwm%ﬁﬁMHﬁﬂﬂ

abwracd. 2 d U S agagl)

(1) Registered the case and took up or
the investigation: (WU & fedT @
T 3R se & Ry o man g

(2) Directed (Name of 1.0.) PRADEEP SINGH Rank Sl (Sub-inspector)

(srier srferenTd @ ATH): . (uz):

No. 192280773 to take up the Investigation
() (@ st e ure ¥ AR & forg B T ) or (7)

(3) Refused investigation due to (313 & forg ):

f;




N.C.R.B (u=.t.ame &)

- | LLF.-l (qehtera siier g -1)

or (% FRW W Faa )
(4) Transferred to P.S. District
(gr=T): ECHE

on point of jurisdiction (#1 318 & Hrew gerTha).

F.LR. read over to the complainant / informant,admitted to be correctly
recorded and a copy given to the complainant / informant free of cost.

(Fraraaeal | germemat @ arafih ve s s v, e et g% aE s ve
It FHigees fmraaewafl @ & mit ) e ‘ ¥

R.O.A.C.(3mX, &Y .7 . &)

14 Signature/Thumb impression of the

complainant / informant.{Frsraaaat/
EATH & FENET /IS BT Fram):

15Date and time of dispatch to the court

(rgTera ® dwvr i Resie ik wmm):

Police Station
(AT W B FEATEN)
Name THANA INCHARGE
Rank SI (Sub-Inspector)
No. 9454405104

Signatui‘e of Officer in charge,




Attachment to item 7 of First Information Report
(wrere T e & wg 7 Serud):

Physical features, deformities and other details of the suspect/accused:

( If known / seen )

(e | arfeeg i errlfes Ridward, RrgRrat sl area feraror

(afe wira 1 &1 )

S.No.(#.9.) Sex lli)a'c;eh’earilé!*lild Height Complexion
| (form) | of Birth i-Tere, (cms.) -

fater s

(e
| |
N o8
|
3 ) T

) (e
@.3r.))
L3
I
|
|

()

identification Mark

:(S)(Wﬁﬂﬁﬁﬁ'&')

2R g R e e e
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N.C.R.B (Ta.%).3m.3h)
- LLF.-1 (Tdhtgra site wie )

Deformities/ ~ Teeth = Hair | Eyes (3f@) | Habit(s) Dress Habit(s)

Peculiarities  (€f) | (aT) (e | (ugerEm)
B 9 | 10 M| 12 13
|
e IS . S .
| |
L?[;‘,Q;‘agtei | Piace of (amm)u | "_'“”5*“9“5 C
(mg,%‘;ﬁ] Burn ‘Leucoder[ Mole | Scar | Tattoo
q“grk ma ‘ () | (= ) (IS ET &7
(v g | (i | ,- )
| (Tthe | i
o) wed)) |
T - [_17 _____ l T I e
S e ML -
o
| | P -
{ ‘ |‘
| ’ T

These fields will be entered only if camplaih;ﬁtlinformént gives any one or
more particulars about the suspect/accused,

(TE & et &f R’y son @t Rl | geremeaf @ / aftrgs & o § 218
T AT IGE AT SITA1E AT § |)




To,

—F
The Divisiongl Forest Officer, Daigc: "{,&:j = 4\ Y

Foreerepartmf:nt,

Ghaziabad, Unar Pradesh

Subject: Greenbel Development for Nauraspur Ordinary Sand mining project, Village- Nauraspur,
Tehsil. Leni, District- Ghaziabad, 'U.,P. (1.81 Ha) by Jasbir Singh.

Reference: EC Identification Mo, EC24C0107UP5980884N dt 23/04/2025 issued by SEIAA UP,

Dear Sir,
I, Jasbir Singh had Proposed for a Sand Mining Project from Bed of River Yamuna at
P., (Leased Area 1.81 ha).

Gata No,- 01 Village- Nauraspur, Tehsil- Loni, District- Ghaziabad, U.
EC ldentification No.

In line of the above, EC has been issued by SEIAA UP dt 23/04/2025,
EC24COT071UJP3980884N.

Please refer the EC condition mentioned in S.No.1.1/ Condition No 7, Pg. 3 “Project Proponent should

submit working plan for carrying out plantation at least @1,000 planis /ha of lease area. In this case,

PP should prepare a plan, duly approved either by Forest Department or District planiation
committee, for planting ai least (as per the projeci) plants, either on government land or community
land, within a peviphery of 5 km from the boundary of the lease area along with provisions for
maintenance for 5 years. Survival of plants should not be less than the survival rate notified by Unar
Pradesh Forest Department otherwise it will be treated as violation of EC condition.”

We would like to submit that we are willing to provide the Forest Department funding for planting and
upkeep of 1810 trees (per hectare 1000 plants of lease arca) in order to meet the aforementioned
requirement. ! kindly request you to review our proposal and advise us on the best course and total

fund to be provided to the Forest department for the said number of trees/saplings.

Yours Sincerely.

Thanking You.
(Jres1
Jasbir Singh
Project Proponent
Ce:

|. District Magistrate, Ghaziabad
. District Mining Officer, Ghaziabad

k'
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A.CKNOWLE%% EMENT

(NOT TO BE TREATED AS CHALLAN)
(3TeE WA Ul YTy wH I, TO0)
Government of Uttar Pradesh
Transaction MNO.; AKVZs003zial - [ransaction Datenayagaces - ——— L
Hassessment Tear:2025-2026 Tax Perlod: ANNUAL
fivame of the Banl; ,
fiunique 1d;
iDepositor Name: Jesbir Singh Nirmal sand
epositor Address:
Head IDescription Serial No. Amount (in Bs.)
085300 102010000 EFw [T Yew (4l Y @8 JEr 1 50000.00)
[Totals of the above heads i - 50000,00]

A SUM OF Re, 50000.00 AGAINST THE HEADS MENTIONED ABOVE [ THROUGH NET-PAYMENT TRANSACTION }-- ON HAS BEEN DEPOSITED BY

(Depos

THE DEPMGIT R,
itoe Remarks-~GRail' Menalty Navraspir)

THE BANK REFERENCE MU, RECEIVED AFTER THE TRANSACTION1S CPAFZYYNRZ, Seroll Date-MNA
Note:- Please contact SBI Government Business Branch, Lucknow or Director Treagury, Jawahar Bhawan, Lurkaow referring CPAFZYYNH2 for

status of the deposlt. R
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% Uttar l’radesl‘.i Pollution Control Board
"‘e‘%?%gcf* Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phoae:0522-2720828, 3720831, Fax:0522-2720764, Pmdl: i@ uppeb.in, Website: www Appeb.eom
Category : ORANGE - Application Id : 31517861
238633/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZIABAD/2025 Date: 01/05/2025
To,
M/s

MS Nirmal Sand and Infra Pvt Ltd .
Gata No, 01, Village- Nauraspur, Tehsil- Loni, District- Ghaziabad, U.P.,GHLA,ZIABAD,ZOI 1062

Consolidaied Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & anthorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to MS Nirmal Sand and Infra Pyt Lid located at Gata No. 01, Village-
Nauraspur, Tehsil- Loni, District- Ghaziabad, UP,,GHAZIABAD 201102 su bject to the provisions of
the Water Act, Air Act and the orders that may be made further and subject to following terms and
conditions ;-

1. This CCA MS Nirmal Sand and Infra Pvt Lid granted for the period from 01/05/2025 to 31/07/2026 and
valid for manufacturing of following products.

S |Product Quantity Unit

No

1 |Sand Mining 22,622 Metric Tonnes/Day
Cum/6month,

2 Mining Area 1.81 ha Metric Tonnes/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent | Quantity(KLD) | Treatment facility | Discharge point
Domestic 0.6 KLD Septic Tank Septic tank

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consistin g
of primary/secondary and tertiary treatment as js required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched j mmediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the followi ng general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time ;-

Industrial Effluent Quality Standard

S.No. J Parameter I Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be




stopped immediately and this Board has to be inti mated by fax/phone/email with a report in this regard to be

dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained

continuously so as to achieve the quality of the treated sewage to the following standards.

[S No. Parameters ]Slandards
3, Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i) The applicant shall use following fuel and install a comprehensive conirol system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source
1 DG SET As per 1 Particulate As per
7.5 KVA CAQM Matter CAQM/CPCB
ap;f)roxlzed Norms
ue

Emmission Quality Standards

S No. Stack no Parameters Stendards
i i Particulate Matier As per
CAQM/ICPCB
MNorms

In case of stoppage of functioning of air poliution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iit) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10,060 p.m,, Night time: from 10.00 pm. to 6.00 a.m.

Standards for Industrial |Commercial | Residential Silenge
Noise level in Area Area Area Zone

db(A) Leq

Day |Night| Day |Night| Day [Night| Day |Night
Time | Time | Time | Ttme | Time | Time | Time | Time

75 | 70 | 65 | 55 | 55 | 45 | 50 | 40
4. Essential docnments to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.

T
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7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Mivawaki Forest as

per the SOP available at URL:-http://www upecp.in/T rainingSession.aspx for ensuring timely compliance of

this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the

amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50.000/- (Rs. Fifty Thousand

Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-

compliance of this direction, your consent will be revoked by the Board.

8, If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water, It will be the

responsibility of the industry to comply with the various conditions of the NOC obtained from the

competent authority and submit to the Bdard, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report o the UPPCE,

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit com pliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

3. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains ete. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of ingpection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occnrs or is apprehended to
oceur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect. '

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only,

10. In case of any damage to the agriculture productivity, human habitation etc., by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission poirit '

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1.This CTO is valid for Sand Mining 22,622 Cum/6month, Mining Area 1.81 ha at Gata No. 01, Village-
Nauraspur, Tehsil- Loni, District Ghaziabad.

2.Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Enyironment Impact Assessment Authority (SEIAA) vide EC Identification no. EC24C0107UP5980884N
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dated 23.04.2025 and submit its compliance report to UPPCB,

3.The proponent shall submitted compliance report of condition imposed in EC within every six month.
4.The proponent shall install Ambient Air monitoring station as per condition imposed in Environment
Clearance. : - : :

5.The proponent shall establish Water sprinkling arrangement for dust suppression.

6.The proponent shall establish Effluent treatment system to treat the waste water from the mine.

7.The proponent shall submit the Ambient air quality monitoring report of impact zone/buffer zone and at
the corners of mining lease on quarterly basis to the Board.

8 If the lease agreement/Mines Plan expires, then the validity of this CTO shall stand expired simultaneously
with the expiry of mining lease/Mine Plan whichever is earlier and this CTO will become null and void.
9.Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.

10.Unit shall develop and maintain green belt as per the conditien:. of Environmental Clearance.

11.Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

12 The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

13 Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources
of dust emission during mining, transportation, loading and unloading of Sand mining.

14.Unit should operate and maintain installed water sprinkler system effectively and contingously to achieve
the standards prescribed under E(P) Rules, 1986, .

15.A11 trucks, tractors used in transportation of Sand Mining shall be covered by canvas sheet to prevent
dust emission.

16.Water will be sprayed after loading activity (if Sand Mining) collected could be dry condition)

17 The dust suppression measures like water spraying will be done on the haul roads and working areas.
18.Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

19.Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

20 Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF&CC, Central Pollution
Control Board, UPPCB, CAQM and District Administration for protection and safe guard of environment
from time to time. '

21 The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.

29 Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on guarterly basis 1o the
Board.

23 Industry shall comply with the relevant provisions of Environmental Laws.

24 1f closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revogation of closure order,
the CTO will automatically bé effective with additional conditions mentioned in the closure revocation

order. i Digitally signed
Anklt by Ankit Si?;;h
. Date: 2025.05.01
Sin g h 14:37:30 405'30'
REGIONAL OFFICER, GHAZIABAD
Copy to:

CEO-1, UPPCBLUCKNOW
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Annexure no. 18
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